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| to file written statement. Mr.A.K.

J Choudhury, Addl.C.G.5.Ce has prayed
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CENTRA, ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Applicaticn No. 16 of 2002.

Date of Order : This the 17th Day of February, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, vice-Chairman.

The Hon'ble Mr S. Biswas, aAdministrative Member .

shri Lila Kanta pait, IFS

Ceongervatcr of Forests,

Scuthern Circle, funglei,

Dist. Lunglei, Mizoram. + « « Applicant

By Advocate Sri S.Sarma.
- Versus -

l. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Enviromment & Forest,
Paryabaran Bhawan,
'New Delhi.

2. The State of Arunachal pradesh,
represented by the Secrétary to the
Government o©f Arunachal pPradesh,
Departaent of Environment & Forests,
Itanagar.

3. The State of Mizoram,
represented by the Secretary to the
Govt. of Migoram,
Department of Environment & Forests.
Aizwal.

3. The Joint Cadre Authority,
Arunachal pradesh, Gca, Mizoram and
Union Territories Joint Cadre,

S. The Chief Secretary,
Govt. ©of Arunachal pradesh,
Itanagar,

6+ The Chief Secretary,
Govt. of Mizoram,
. Alzawl. « « « Respondents.

By Sri A.K.Chcudhury, aAddl.C.G.$.C for
respondent No.l.
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CHOWDHURY J.(V.C)

The only issue that requires adjudication in this
D.A. relates to payment of pay and Allowances on the higher

post on promction in the fellowing circumstances.
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2. The applicant is borne in the Arunachal Pradesh
segment of AGMUT cadre cf the Indian Forest Service and
he was allowed tc hold the charge of Conservator cf Forests,
Central Circle, Pasighat by order dated 1.8.97. By order
bearing No.42011/2/97-1FS-I dated 9.3.1998 the respondents
authcority ccnveyed £he approval of the President to the
appointment on promotion of five IFS officers of the AGMUT
cadre as Conservatcr of Forests. The said order also include¢;
the name of applicant at serial No.4. By another order |
even dated 9.3.98 the gpplicant alongwith five others
the authority issued posting and transfer crder.By the
same order : the applicant was transferred from Arunachal
pradesh unit to Mizoram Unit. By order dated 26.10.99 the
Gpvernmﬁnt of Arunachal Pradesh issued release order relieving
the applicant to join duties at Mizoram Unit. It may also
be mentioned herein that the applicant alsc represented
to the authorities for keeping him pested at Arunachal
pradesh instead of Mizoram. During the pendency of the
representation the Government issued the transfer order.
The applicant on hils promotion represented the authoritx
for issuing pay slip in his favour in the grade of Conser-
vator of Porests in the pay scale of ks.16400-20000/- with
effect from 9.3.98 i.e, the date con which he was promoted
to the level of Conservator of Fforests.in the represen-
tation the applicant pointéd out that since he was holding
the post of Conservator cf Rorests with effect from 4.8.97
by virtue of the order of the Government he was entitled
" for the salary of the Ccnservator of Forests; thé pest
wherein the applicant was rendering higher duties and
/responsibilities. Failing to get appropriate remedy from

the authority the applicant moved this Tribunal praying

contd..3
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A

for a direction on the respondents tc pay him salary of
Conservator of Forest with effect from 4.8.57 cn which

date he was promcted.

¢

3. The respondents contested the claim of the applicant
and contended that applicant was entitled for hiéher pay

and allowances only from the date of assumption of the duty
of Conservator of Forests. according to respcndents the
very transfer and posting corder itself indicated that the
order of promcticn shall be effective from the date of
taking cover charge by the officer concerned. Since acccrding
tc respondents the applicant assumed the charge of Conservatcr
of Forests at Mizcram on being released vide order dated
26.10.99 he was paid the higher pay on’and frocm the date

of assumption of the charges.

4. The core issue now is as to whether the applicant
is entitled for higher pay and allowances on ahd frém 9.3.98
i.e. the date of.promotion or from assumption of the duties.
Admittedly the applicant was posted to the Central Circle,

pPasighat tc held tie charge of Conservator of Forests vide

order dated 1.8.97. The order made it clear that the applicant

was transferred and pcsted to hold the current charge of

- Conservator of Fcrest in the own grade and pay of the

applicant was in the scale of Deputy Conservator of Forests.
By order dated 9;3.98 the respondents authority conveyed the
approval of the president to the appointment on promotion
of five officers includiné that of the applicant to the
pest of Conservator cof Rorests. The order nc doubt menticned
that the order should take effect from the date cf taking i
charge of the Conservator of Forests in the respective unit

by the officer concerned. Mr A.K.Choudhury, learned Addl.

Ccntd ood



C.G.5.C referring to the order dated 9.3.98 submitted that
applicant's entitlement cf pay and allowances of the higher
post has commenced only frem the date of assumption of

charge of the pcst of Conservator of Forests in the respective

constituent unit. The applicant'’s respective constituent

: unit was mentioned in the order dated 9.3.98 as Mizoram unit
: in view of his trans%@r and posting out. Mr Choudhury
contended that in terms of FR 17 the applicant was entitled
for pay and allcowances of the higher post only from the date
of assumption cf the post. pPrior to that he was conly
discharging current charge of the Conservator of Forests.

j - We f£ind it difficult to accept the aforesaid contention

cf Mr Choudhury. The applicant was in fact holding the

* charge of Ccnservatcr of Forests and by virtue cf the order
dated 2.3.98 his appointment on promotion to the IFS as

Conservator of Forests was atleast approved with effect from

9.3.98 and con and from 9.3.98 the applicant was holding the
post in his own grade as Conservatcr of Foressts. The very

pesting and transfer crder dated 9.3.98 issued by the

} ' Ministry of Environment and Forests also shows the applicant
as Conservator of Forests, Arunachal Pradesh and was
transferred in the same capacity from Arunachal Pradesh to
Mizoram unit. FR 17 which wasrpélied upon by Mr choudhufy
also supports the view. In terms of FR 17, an officer shall

begin to draw the pay and allowances attached to his tenure

i of a post with effect from the date when he assumes the

duties of that pcst. The applicant assumed the duties

///\Jéf the post vide order dated 1.8.97 but then in view of

\p///_/’ the order dated 1.8.97 he was only holding the current

charge. On the date when his promotion order approcved i.e.

9.3.98 the applicant was already holding the current charge

contd..5




of Conservatcr of Forests in the Central Circle, Pasighat.
The transfer and posting order dated 9.3.98 as mentioned
earlier alsc shows that the applicant as Conservator of
Fcrest, arunachal pradesh shifted to Mizoram unit. The
applicant was released by the Government of Arunachal
pradesh only a:tter the order dated 26.10.98 enabling him
to join his duty.at Mizoram. The a plicant cannot be
blamed for not releasing him earlier. The release of an
officer is the functicn and responsiblility of the State
Government, for that applicant cannot be blamed. In the set
of circumstances we f£ind it difficult to deny the claim
of the applicant for the financial benefit attached to the
post of Conservator cf Forests with e ffect from 9.3.98.
5. Cn consideration of all the aspects c¢f the matter
we accordingly direct the respondents to look into the
matter afresh in the light of the observaticns made above
and pass an appropriate crder/direction of payment of the
pay and allowances in the pay scale of #.16400-20000/~ as
Conservator of Forests with effect from 9.3.98 i.e. from
the date of communication of the order of promotion of
the applicant.

Subject to the observaticn made above, the applicatiOﬁ

is allowed. There shall, however, be no order as tc costs.

S+ A__ass
( S.BISWAS ) ( DLN.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN

jole
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Shri Lila Hanta Paity, IFE,

Sén Late P. N. Pait,

it

gently Working as Conservator of Forass

#r

o
i

Caubharn Dircle, Lunglel,

et

i

B
.

Bis - Lungled, Mizoram.
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L APPLIDANT

R EIE -

////1n The Union of India,
reapresented b the Gecratary to the Bovernmant of

n

. . india, Minisiry ot Environment & Fores
N e . N .
Pariyavan Bhawan, e Teolhl.

2. The State of Arunachal Pradesh,

ol

reprasented by the Gecratary o tha Govearnment of

arunachal Pradesty Ministry of Eryironmant &

Forest, (tanagar.

3, The State of Mizoram, .

-

represented by the gpcretary o the movt.of Mizoram,

s

Departmant of Ervironment & Forest, A zwal. .
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' 4. FACTS OF THE COBE;

R That the applicant is a citizen of India and

azs  swch' is sptitled fo all the vights, protections  and
privileges guaranteed under the Constitution of Indid.

4o That the applicant who was © boveae  in the

. ) ey oo . .
Arunachal  Beoment of  the ABMUT Cadre of the Indian

P

. Fores Sevvice, was allowsd $o hold the charge of  the

post of Conservator of Forests, Cenfral Circle, Pasighat
wigla imsyance of order dated 1.8.%7. Thersafber, the

applicant was regularly promoted ta the cadre of Conser-—

vator of Foresis wvide issuance of mpd&rldataﬂ R.3.98.

T

he  applicant wiho was posted in the Arwnachal Prades

2

Segmant  of AGMUT Cadre was on his vepular promobion  as

Clonservator of Forasts posted to the Mizoram Cadrs  of
the said Joint Cadre. Purswuant o his  proocotion  as o

o

- Conssrvator of Forssts on regular basis. the applica

s
=

continued  at  Arunachal Pradesh and in the aonth  of

December, 1999, he on boing released the Flizoram Seoment
% ? ] ,
of the Qadre. Inspite of the fact that the patitionas
. ) ® .
was  regularly  without any break o discharging  the
fweaﬁﬁngihilitie% attacherd o the post of Donservator of

Foressts in accordanse with order dated 1.8.97, he was

. geniad  the fipancial benefits attached $to the posdt
2111 his . jeining in’ the Mizoram sspment  of  the said

Joint  Cadres . Due to the said deprivation meted out o

the applicant he is drawing lesssr emoluments in oonpa-

Oondad, P



k.

~widge ordesr dated 9.3.98.

rision o his batch mates and other  juniors. Repeated
raprasantations prefearred by the aoplicant having failed

to  move the aubthorities , the appliﬂant laft | with na

-

‘ather alternative has come under fhe prwyeuvan fhands of

your Lordships by way of this application , praying for

o

.

redressal of his grisevanoes,

4.3 That the applicant who is a promobee IFS

Dfficer with 19835 as his year of Allotment, has  throush

ol his service caraey ﬁ&aﬁhﬂﬁgﬂd the resoonsibilities

srbtrusted to him to the best of his ability and without

Blemish to any guarier. : ' .

&% That * while posted as Qufy Conservator of

Farests, the applicant who was the geniav most DOF was

transferrad and posted as the LConservator of Forests
vide QOrder dloﬁﬁ G1.08.97. The  applicant  accordingly
Joined  at his %ra Hferred post and started o dxw"ndvuv

s

the higher vesponsibilitiss atbtached to  the paost of

~X

Conservator of Forests. The posting of the applicant as

& . . .
Conservator of Foressts (i/0) was necessitated due fo the

sudden demise of the incumbent OF.

CoB gopy  of  the order. dated 1.B.ST s

annaxed Mers 's as fnnexurs -~ 1.

bel . That s oyour applicant states tnat while bholding
the charge of the post of Donsarvator of Forésbts, he was

on his salsction, promoted as Lonservator of Foresis and

Mis ‘such promotion was approvesd by the Gowtb. of Ingdia

.

L)ﬁ%IF.P/W
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a8 copy of the order dated S.3.98 is an-

feued hareio as RN rurs - 2.

d. 4 That along mith the oatata bR iﬁ%U@ﬂ-.@Paﬂtiﬂg

appravai‘tovthﬁ promotion of the applicant as Conservas

Lo of Fuweﬁt% another ordar ﬂ&téﬁ QIR e 1med

effecting transfer and poating of pfficials Ak éhe tevael

o f Cmnaeruétwr of Forests, ABMUT Dadre. The applicant
.

NE-X tvamsfﬁrvad as Conservator of Tempanbs  bo Mizoram

LHnit of the said Joint Gadrae. Be it sbabted that alomn

8

Cwith the applicant 2 other Conservator of Fare%ta. boras

in  the Arunachal  Seqmant ot the sald Jeint OCadre  wam

transferred and pasted to the Mizoran Segment.

’

.

ppy of the maid order dated GL.E.98 is

3T

A

-
B

amnaxan harato as Anaexurs - 5.

L

ordsy

4.7 ‘; That on reaceipt of the HnpeKure T
dated @,ﬁa@&; the Aappliéant rﬂiﬁeﬁ & grievance against

his posLing $o fha M1 zoTam éagmeﬂﬁ ot the smaid Joint

. ) )

Cadre. The authoriti&ﬁ concernedg assured ihe 'appiicantﬂ

that his case would be'ﬁﬁnﬁiﬁereﬁ anﬁ necessary Oorders
wpilad be iaﬁged tumarﬁﬁ-retaining frim in ths . Cadre.The:
Bavt.gf Arunachal Prad&ﬁh'%muk up the 'prayer of the
éppliﬁant for retention in thé Arunachal segment  of
the said Cadre, wikh tihe Envtu.ﬂf Iingdia. Be | i¥% stated

here that along with the applicant Bhel M. Mamsoomn Cong

. -

At the obther ¥ mffiﬁerﬁvtﬁanﬁfevveﬁ and postad 0 the

Conto. P

"

-
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Mizoram segment of the said joint madre raised a

grisvances against Ris transfer and  posting to  the

Mizoram seament of the said joint cadre.

4.5 That while the prayer of the applicant  for

[

fis  retention in the Arunachal Pradesh segment’ of @ fThe

H

. '
Ha iy Cadre was psnding, the authoritiss allowsd the

i

{

praygr of said M. Namﬁmam and retained him at Arunachal
Fréqaﬁnn Pegﬁiﬁm dispdsal of his representation, %he
applicant continued o discharge his datiss  in Ihe
Arunachal  Segment of the said joint caﬁwe o Inmpite  of

the fact  that the applicant was dischargio

-
i

migher

L}

responsibilities attached o the post of Conssvvator  of

Forests since the issuancs of the finnexure — 1 order

o
-~
e
1]

gatad 1.8.97, he was denied finaﬂiia} bensfits
attachad to the said post . The applicant was denied the
finanoial benefits atbtached & thé,higher ﬁaft o f .Canw
servator of Fﬂ;&ﬁ@ inﬁpite’mf~fagt that his suct foi;
ﬁiatihg 'awﬁangement was made regular on hiﬁ‘:pPQmD%iéﬂ

sy \

vige order dated $.3.98 (Annecure — D)o 1% may be  maa-

tigned here $hat the applicant was regularly, o Bhout

ary hreak , discharging the responaibilities attached to

the post of Conservator of  Foresis.

~

4. That vour applicant states that instances are

<
at nalore when officials who were appointed as Conser-—
vator of Forests an aghos basis, prior o fheir regular

)

promotion, wers ailowed to draw their pay  and othes



= .y P Jon e et T .3 " oo Be " .
hore ot g % Lrt X MR TR T ment Lon

“and

5 g . (o ) : : -
MY LTaH AMAr withiey wera appointed as Consar-

sator of Forests on asthoo

e socale of

their pay and allowsnoes i

i 3rnw§ur ot Forests.

mh of

2o

. for the o

Jfr%m“"vfxtu, i3 f

cials  who ware Deoudy

Conservator of Forasys an adhoo basis vide

1 R ey

% aed ~y .3 "? oy
gatad Lot Hi

of  arsd

applicant althouph ﬁiﬁud*?ﬁ Y51
wore genied the sams '
' - : of the ﬁai; Eﬁgg;.J
anvd  wl.2.F4% ave @ﬁﬂﬁxﬁﬂ ansi

marksd 2% Annexures- 4 & 3

That the applicant ped

imactinn  on the part of &he awthorities denyirg L0

; o aim  the financial bepefits fiowing pursuant b his

ouy cuing ot 1 wy o PP 4 7 ey 4
promotion as Donssryanoy ot For

sk, valasd o4 Qv

* £ o .- oo fors e e o g N o f s vy om e PRI o M - -y e vn g g -
hefore the Principal Secraiary, Environment and Forest,

amentatinn  drew

e atbtention  of ihe authoritiss b the fact  that he

rvator of Forests o mrwﬂa»h4s

’ ) Maving  joined

Pragesh iwm-one of the wund ?uwn“ timigm oot bhe

saig joint Cadre, he cannot ba deprived of &

Benetiis attached fo the post inasmuoh a8 e was holding

UL BE

the oha 3( of bthe post of Cons sarwator  orioe bo

Conbot B



af the Order promobing him as Conservator of Forests on
regular basis. In view of the said position the appli-

cant had praved for isswance of pay slip at the level of

Comser abar'mf Farests in his Tavouv.

-

A cooy af the r#pr# sentation dated rnd,‘?

is annexed hevein as Anpexure — G

it ' That immediately upon rezeipi of the Annexure

)
2
oy
e

oy

- & representation dated 7.35.9% from the applicant, the

,
PLOWDLF & Principal Secratary (Envi wmﬂmen? B FurﬂJiﬁ}g

ui..ani‘.:n

Govi. of Arunachal Pradesh vide his iﬁttar datad  Z.&.59

ook up  the &attar with tha Bmv%g of India. In  Ehe
letter datéﬁ D59 Buplaining ther fir‘qutdf ces Core-
guiring the issuance of thg prdaer dated 1.B.5Y tal&awing
the applicaﬂtvtm hotd the charge of the post of Donser-
vator o of Fmﬁéﬁtav ié pas requested '7:. ﬂﬁn?iﬂQP Lhae

-

prayver of the applicant for grant of his emoluments  in
the soale of pay’ prﬂbrr‘baﬁ fiar the post of Doneervator
af Forests. Be it stated hera that in the cass of Bhri

L. Singh % Owinash Humar fhey wers paid $heir  Emolu-

ments in the scale prescribed for the post of lonserva-

tor  of Forests on their pvamﬂ*zmn on ot ioial

h’i“
L v
'&
J

ing bas

without any prior recommendation/approval from the Gove
\ ' _ b8 .

of  Imdia, but in the case of the applicant a departure
WaASE sought to bs made
A mopy of the said istver dated 2.46.99 is

annexed hereto as Anngeure - T




e e -y

f. 12 fhat as his repwﬁﬁentétjﬂﬂ cdatad?. 0. 099, which
was  duly forwarded to the Dovi.of Ingda wvide lebter
dat9d~nmn”9 (Gnnexure — 7 ) failed to  evoke any ra-

2,

sponss,  the applicant again  vidd his w&m“w”ﬂntawimm
dated 3.4.%9 praved before the Principal Beorebtary { E &

£ 3 Bovi, of Arunachal Pradesh, to grant him the finap—

e post of Conservator of

o4
)

cial benefits attached to

Forests wes.f. the date he had tsken over chdarge of the

past  of Conservator of Farﬂstf LN purswance Lo the
order  dated 1.B8.97 ( Annexure -~ 1 3. The appiicant

further prayed that he be promoted as Conservator of

Forests wee.f. the date gf taking over of charge of  fthe

‘v

post of LGH@GF‘&TUP of Forests,Central Cirole, Fasighat

and in this conneotion referred to a prédcedeonse availa-

&

Bie whén one of his @snior was given the benefits of

promotion  as Conservator of Forests wee.f. the dabte of

hie assumphion of chabge of ?Pn sald post. The asaid
represgntaltion was followed by  another . reprasentation
dated 2GR F. Ta the best of the hnowladg af  Lhe

applicant, the said representations havé also  been

oy 4

forwarded  to the Gowvt.of India, by the Bovt. of Acun-

achal PPadeéh srith reguest for favoureable uﬁnﬁiﬂeratimnA

of the prayvars made by the applicant.

ar,

Copies of the said repressnitations dated
. . +

F & 12.B.9% are annexed herewith as

IRe ]
~I}
2

=
-
bR
L]

.

Anpexures- B and ¥ respectively.
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& oooy of - fhe carder dated D6HJIG.FF 0 is
Annerurs - F0,
4. 4 That  wour shates that sven  afier,
jesining the Mizoram segment of the said igdnd cadrs, he

Lt

iy him ogrisvi
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Seoretary ( Eny & Forasts
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letter dabted

mf Ingia bo oommunicate 1

syl Dhe

whether  the applicant is o e given the pay scala  of

ta ow.2.f. the
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1

issuance of the order dated 9.3.98 (Annexura— 7 )

Govi.of India despite repeated reguest dis yvat to take a-

decision  in the matiter and the applicant continues  to

.

sutfar,

A copy of the said latter dated 99,3, 2000

ig annexed herets as Annexurs — 11,

4.

;.,.r.

bl - That  your applicant stabtes that he has been

continuously holding the charge of the post of Conserva-

tor of Forests since 4.8.97, but he has been denied the

fimancial henefits attached o the nost of Conservator

™
n
~

of Forests.” In the casze ,

the agpplicant, inspite of the

Cadhoo appointment as Conservator of Fmrﬁ s being fol-

laws. by va uZdv promotion, he has been deprived of the

of Donservator

)
&
o
i
ot

cavailahle fo the

‘_}-

financial benefits
ot Forests, on the other hand , persons similarly ‘situ-

{ &

b
4
-

@

will bg evident from Annswurs - 4 8 5.}‘ R
g?véﬁ the 'fiﬁaﬂﬁial-bﬂﬁﬁfiﬁﬁ attachad té the post  of
hun"efvaﬁwf o f meaﬁts iyl ﬁhgir»adhmc promation a5 such.
This action ﬁﬂ the part of the authorities demonstrates

the di%awimiﬁatmry‘at,itud adop terd by them towards the

applicant.

4,1 That evdn assuming that the applicant is ot

P ~g¥

Tentitlad to $he fimancial benefi ts attached fo the post

of Conservator of Forasts g "ﬂr o F.3.98 then also he
LU

cannot be de wwiveﬁ wf the same w.e.f. $.3.%98 o’ his



BT et

£

regular promobtion as {nnaﬂrva% e of Forests. The inac—

tion mh'th& part of the authorities ifn denyving - to  the

capplicant His dus finanoial benefits, has caused im

1

manse  financial loss to the applicant. Further be LEE

4
o

o f gaid illegabity meted out to him, the 38 rEOns

-~

Junior to the applicant are drawming their paw and aliose-

ances  ab ‘a higher stage in the scale of pav , prescribed

for the post of Donsarvator of Forssts.,

AW LF That the order dated F.3.98 ( Annexurs - 2 )

states thit the promotion order would ftake sffect from

the date of taking charge of the pc § af Donssrvator  of
Forests, twr applic t who was  already holding the
charge  of nhﬁ,uauf of Donservator of Forests, in  Arun-

arﬂai Pvaﬁeﬂi whiich is a Constituent Btate of the 531

]
oot
K

joint  fadre, is entitled to the financial benefits

attached to the post of Lonsevvator of Forests, at least

piiih effect from P.3.98. The authorities cannotf gdoprive

him of his banefits taking the plea of

o
i
K
4
3
el
Bt
|31
Nt
l:’ik
2
fi

i 3
=

c1—

Further mare shan the applicant was rslsased  from  the

Aranacital Pradoaw segmant on 29 10,99,

4.18 That the inaction on the part of the authori-

.
5

ties especially thé Govi. of India in nobt disposing of
nis Pépr"ﬁ ntatinns speaks volumes about the lack of
understanding as renards the denuing risvancss raised
By its mff;r}dld and for the reazon of  fthe same the

applicant ”Gﬁiiﬂ!ﬁ% tir suffer.,

Consd. P/~
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b 19 That +this application has heen praferred

’

ponatide for sscuring the ends of jushtice.

Da GWJUNPFVFPR RELIEF WITH LEGSAL PROVISIONS

'S3.1 . For  shat in any view of the matter the ;-

pugned action on the part of the authoritiss in de 21y 10y

to the applicant his dug financial benefits attached &0

.

the post of Lonservator of Forests, w.e.f. 4.

arbitrary, illegal and discriminatory.

5.2 For  that . the applicant having shouldered

~higher responsibility by discharging duties in the post

1
-

of Conssrvator of Forests, he can not be denied the Day
szale attached to the sald post.
Bk - For  that wvacans y being available and  the
% havin§ baenvallﬁwad-tm take charge of the post
of ﬂﬂv&?PVdfuT of Forssts in v;ew e f P au;tahiliﬁy
aived ﬁanimbityg there exists ﬁa,aﬂy resson for éenying o
vhe applicant regitlar promotion o b}ﬁ cadre of Conser-
vatar of FﬂP“Jtv et 48T,

: , .
5.4 For thai Bimi larly situated pgersons having
frean given the fin&ncial h&nefit attachad to the post of

Consarvator of Forests durtng the period of o

il

. e e . o o
ciation against  the” said post, thare guxists no  any
sarihly raason for denying to the applicant the similar

penefits.

Dontd. &0
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cbefore any other ‘Court, Authority or any other Bench  of

v

[y
3
[

& o . Fond ' 1 ) . L%
2a3 Faor  that.the applicant is Gﬂtiti&f to  draw
his emolumanis in the opay soale prescribed for the post

ot fanwwﬁ'dfor of Forests at least from the date of his

regular  prosotion as Conservator OF Foresits lee.w..f

£ DETAILE OF REMEDIES EKHQUSTEQ:

acidres that he has no  othar

L.-).

The apoiicant o

alternative. and sfficacious vemedy esucept by way of

filing hhxw aponlication.

MOT PREVIUUJL¥ FILED OR PENDING BEFORE

~3
=
>
-
ity
"

ANY OTHER DOURT: ‘ ,

! ) i

The applicant further declares that no other

LI ., - Ly , P
application, writ petition or swuit in respect of the

&

auBisct matter of the instant application is filed

B

the Hon'ble Tribunal nor afy  such  application, writ

petition or suit is pending before any of them.

8.  RELIEF SOUBHT FOR:

- Wnder  the facts  and cirocumstances stabted

abowe, the applicant prays Shat this application  be
P ! .

admii,wﬁg records he called for and nobtics be issusd  ta
the | Respondents o show cause as o why  the relisfs

sought for in this application should not be granted and
upon hearing the partiss and on parusal of the records,

»
be pleased to grant the following rﬂflﬁf”x

Corbod, WP



ekt

. -

Bt ‘ To direct the Respondents to allow the . appli-
cant 0 draw his pay and allowances in tHe oay  soale

presovibed for the post of Conservator of Forssts  wa.e.f

7
.

4.8.97 and thereafiar to recaiculate his pay and  allow-—
ances and to pay the applicant the due ATTRATS.

8.2 To'arant retrospactive effect to the promotion
of the applicant as Conservator of Forest i.g o dirsct

his such promotion to be made effertive from 4.8.97,
7/

.3

F)

Cost of the application.

L
=
€3
i

£B.4 Any other relisf/ veliefs that the applicant
maw be entitled to.

7 INTERIM ORDER PRAYED FOR:

The applicant does not pray for any interim
dirsction at this stags.

»

e un v umv e
The application is filed through Advocate.
ii. PARTICULARS OF THE I.°.0.:5.

i)  I.F.0. No. t 36 SAgSIY
X €.

3w

iy Rate

iiil Payvable at i Busahatd

120 LIBT OF ENCIDRSURES:

fx astated in the Inde,
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VERIFICATION

I, Bhei Lila Hanta Pait, aged aboud 48 VRATE,

Son of Late P. M. Pait, presently working as Conservator
N ; 2

Pl

of Forests, Southern Dircl

~
i
a

Lunglel,in tha district of
Lungled, Mizarém, ot hewaby solemnly affirm and verify
that t5e~¢.atementﬁ mada in paragraphs 1 6o 3, 4.1, 4.2,
4uE,  8.4,4.7, 4.8, A.10, 4.31, Qnixg 4,015, 4,14, 4017,
Y

Fo18, A4.1%  and B ta 12 are trus to the Dast of £y

., ) .
knowledge, those made in parvagpraohs 4.5, 4.4, and 4.9

’

i

0l

34

razts  are oy hunble submissions before $his  Hon
Tribunal.

and I sign this verification on this L6 ™M

day of January, 2002 at Duwahabi.

"y

k]
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L. GOVT.OF ARUNACHAL PRADESI] fL”
DEPARTMENT OF ENVIRONMENT & FORESTS .
J ITANIGAR, o : ' \'\

QR D.ER

In the interest of pPublic service, the
Governor of Arunachal Pradesh is pleased toiorders]transfer'and
Posting of the following IFS Qofficers in the Department of Env.

» & Forests as indicated against each with immediate effect and
© until further orders. : ,

Name of officer . From Transferred & posted as
1. Shri L.K.rait,IFs DCF (S&p) posted to Central Circle,
(AGNUT.g3) , in PCCF g Pasighat to hold the current
0ffice, Ccharge of CF in his OwWn_ i acie
; : Ttanugar; and scale of pay. ‘
2. I FS.- SE - . o
2. Dr.N.5.Bisht,I %ggigauw DCF attached to PCCF's
' X office,Itanagar,
: l ' S ' t o ‘
. ‘ Ce / : ‘
Vel {'8d/-G.p . shukla

Secretary (Environment & Forests)

A ‘Govt.of Arunachal Pradesgh
- v - ) ,%\Fd; Iténagar. .

. . .ot . Qg o ) |
Mema N?}?QR‘308/E5f2/95/P/$9?? ‘ :Dated Itanagar,the

A2 _Augiey,

. Copy tose " ‘ L
. 1) The Secregary~to=Hon‘ble Governor,A.P.Itanagar. e
2) The pP.B.JS. o Hon'ble chief Minister:A.P.Itanagar.
3) The P:S. to Hon'ble Minister (E&F)‘A.p.ltanagar.
4) The pP.S. to Hon'ble Dy.Minigter (E&F),A.P.Itanagar.v
. 9} The P.S. to all Miniater5/8peaker/Dy.Speaker ok A.p,
. " Itanagar/Naharlagun. - '
5y The Dy.Secretary to the Govi.of ndia, Ministry ol
Envircrmnent & FOXGSES,“’:%t~Uﬂ Env,& Forests, '
Paryavaran Bhawan,cno Complex, Lodd Road,New Belhnd,
Y The Secretary.ICFRE.Dehradun,New Forests,P.0.248006 ‘
X 8) The p.s.to Chief Secret&ry,A,PsItanagar. ~ SO
X © 9  The Commissioner (PEAR) LA P . Ttanagar, ; o
. 10) All_Dy.Commissioners/Addl.Dy.Commissioners.A.P.
) 11) The Chief Conservator of Forests.Wildlife.Itandgar.
: ~12) All Conservator of Forests,A.p,
13) The Managing Direct,ApFC Ltd,Itanagar for Information,
14) Al Divisional Forest OfficmrsiA.D;Inﬁluding Dy.Chief Wildlife -
Wardun,Nahaxlagun. ; : { b
15) The Diregtor of Information & publie Relations,covﬁ.df*A.P.k;_
Naharlagun with the request to publish in the official ”
Gazette accordingly. o
I6) -The Director of Accounts,Govt ,of Aup.Naharlagun.
e, . ' '
N (“)""\, ’

T

-~

L _ . ?Contd.Flz.
N\‘S‘&_ c T
Vol

e



!’!‘. . 1 . : e
v .. 17 The Principal,A.P.Forest §chool.Roing.- S e
L '.18) The Ex-officio.Director.SFRI;ChimPu-:.'\ B |

19) The officersconcerned for necessary action. e
; '.20) All branches of-this office, ' T
. ' "*121) personal £ile of officeg;concerned. '
; " " 22) Ten spare copies. '

N ‘ - N |
‘ : Lo . ,_‘aﬁ—“WVTQ—tquWf M ch_. L
b o C “E35.N.Kallta ) CCF kP&D) BRI

" _ - for Secretary (Envt.,& Forests)x. L .h H?f
. , - _ ' Arunachal Pradesh ‘ Lo Ty

!
Fo o . o - - Itanagar. . 5

-
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i , - C e
SRR L - Swsgrvne Bl

Hh"'—i'\.‘)" ! —~ -~ -
- /( g :\0\ Telogram : PARYAVARAN,
V3, e NEVI DELHI

Y
y - ' -

é.':: s 'f‘,‘ e AL
Rt felephone :
Telex : (bi-lingual) : W-66185 DOE IN
. FAY .
A o Dated the gth Harch, 1998 '
' : : uui&wm_qa oH AT
GOVERMMENT OF INDIA
MINISTRY OF EHVIRONMENT & FORESTE
'] ‘ wobdRer e, ), <. o, whudes
: : PARYAVARAN BHAVAN, C.G.0. CUN 2N
o - - R AT, Y El-110003
- ———— "LODHI RCAD, NEW DELHI-110003
: ORDER ’ ) ‘
}, . ! . . Ry
i sub: Appointment on oromotion of Indian Forest Service . %
» of ficers borne an the AGHUT Cadre of. Indian Forest,
! service to posts at the level of Conservator of Forests ot
i (Ra.16,400-450-20,000) - '
" ]
: the undersigned is directed to convey the approval of : '
: the President to the appointuent on promotion of the following -
gﬁudian Forest _Scrvice officors of the  AGMUT __Cadre. as_.
Congervator of Foresby. Thasn arders will take effect from the
B nte of Lakiny charge .of the post of CeggqianQEJQQ_Eoyestq“ig'
reupentive ConalTBuent Unito by the officern concerned. R .
S.No. tame . . Year of allotment i
. a
1. nlok Saxena ' 1963 :E -
. 2. G.h. Sinha ) 1065 - {
«d, ,L.R. Thanga 1963 ‘
4y L. Bait ‘. 1z |
5. M. liumgoon , ) ,;‘:‘f"’i' '
I <. . t
LGN -
' i —»——{(,,i/ ! N R !
A ( A.S.N.-Mirti) -
f Under Sccrf:tazy/td’i:hc Govt. of India
. ’
Distribubtion:
1. f7The Chief Sacretary, Govi. of Arunachal Pradesh, Itanagar.
2, The chief Secretary, Govt. of National Capital Territory of
Derlhi.
1. The Chief Secr®tary, Govi., of Mizovam, Aizawl.
¥
"l
1. The Chiofl Socrebary, Gavi, of Goa, 5’7;():!jl;
‘_ 5. The Chief Seccretary, Pondichevry Administraticon,
: k pPandicherey

-r@.?/;'
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Adminy JLration, Port Blarr.
7. the Adminigtrator, Govl. of Daman Diuw and Dadra and
Nagar Haveli Administration, Silvassa -396230,

¥ L

PRAE

- — p———

i, he Principal Chief Conservator of rorenta and Secretary
forests, Andaman and Nicobar Islands Administration,
Port Blair. . : :

. The Principal Chief Conservator of Forests and Secretary
.Forests, Govt. of Arunachal Pradesh, Itanagar.

10. The Conservater of Forests, Govt. of Goa, Panaji.

11. The Principal Chief Conservatocr of Forests and Secretary
Forests, Govt. of Mizoram, Aizawl. "
i .
12. The Deputy Accountant General, Andaman and Nicobar
Islands Port Blair.’

S

13. The Accountant General, Arunachal Pradesh, Itanagar.

Fyus.

zoram, Aizawl. ‘ !
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14. The nccountant General,
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15. The-Forest Secretary, Govh

Py,

d
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.

. of Goa,. Panaji.
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16. The Directer, Forest-Survey of- India, Kaulagaxh.Road, - - .
Dehra Dun~248 195,00 c— — - =~ . e ' ‘
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17. The Director, Indira Gandhi National Forest Acadenmy.,

A4
ﬁ}“: p.0. New Forest, Dechra bun-248 006.
j f“\?:’;',: . “ .
};ﬁﬂ 10. The Director, Lal Bahadur Shastri National:Forest !
Yarsdy Acadewmy of Administration, Mussorrie. : '
D l“ i . ~ » .
PRI Officers concerncd through thiasr respective Heads of
$9:07 Departments., ) : h
S0 . '
Personal file of the officers :
‘ .
Guard file./ Spare copies-10 (”
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i AR WY CRUAE = -
A‘L‘) ¢ 2‘_ —~ 1 tegram : PARYAVARAN, ¢ 2 n
' P’ - ] NEW DELM ) I i}
v - 5
/nt‘ . R P .
; M : Taiephone : C . ' !
\i s 0 . otox + (bi-hingualy ¢ W-861 6 DOE lN. % 397 -‘
., , tpX i
R U E AR XUl . ML b . i
ted Ytlv March, 1998 ' quiaryr va 4 iRE
/ ‘ ! ! GOVERNMENT OF INDIA
. NINISTRY OF ENVIRONMENT & FOHESTS
: | wutae AL A FRATE
‘ ARYAVARAN BHAVAN, C.G.O. COMPLEX | a B
‘. f A e, ¢ fEedl-110003
| LODH! ROAD. NEW DELHI-110003 "
, : Iy
A ORDER \ - ’ :
. _ With the approval -of the Comp:tent Authority the &
Allowing posting/transfers of Indian Forwst Service Officers r
the level of Conservator of Forests/ Deputy Conservator of ) :
rests in various constituent unity of the Arunachal Pradesh - ~ vk v
- Mizroam and Union Territories Cadyle of 1Indian Forest 5 ;
*, irvice, are hereby ordered with immediate effect and” until ;
K thér orders. g
o. Name & . Constituent Unit |
1 ’ Dessxgnatxon . From | To E
Shri ‘ ' \
! . . : :
i Alok Saxena Dehra Dun (On repatriation A & N Islands - :
+ CF from Central deputation Unit ‘ A
t . ' : R
¥ G.N. Sinha A & N Islands Mizoram Unit m
) . . - . ‘ . Tj d
] LK. Pait Arunachal Pradesh Mizoram Unit u//” ‘*
{ CF R - SRR . ')
t M. Namgoom Arunachal Pradesh - Mizoram Unit e 1o
CF . ' “
- - .. . . t
Arunachal Pradesh ¢ Mizoram Unit || o
- i (.
79 /K " —"(f"" 7 .
’ » : /
! 2eff €8 e
: ' { A.S.N~ Murt 1)
i ‘ ) . Under Sco u_L.n‘y to ‘(ln- Govt. of India
itribution: - = , i
K Thu\chief Sccretary, Govt. of Arunachal Pradesh, Itanagar. _J
] .
' “he Chief Secretary, Govi. of Hatiowai Capital Territory of "f
; Delhi. i‘ ) ’ .
. . 5 4
g | 2/ o
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The Chiel Secretary, Govte. of Goa, Panaji,
The Chief Secret

ary, Pondicherry Administration,
Pondicherry

:Islands

!

P“he l\dmini.m:rin'.l)r, Govh.o af Daawan Din and Dadia vined
Nagar tlaveli Administration, Sllvassa +39623y. :

|

The Chief Secretary, Andaman & Nicobar
Administration, Port Blair.

The Principal Chief Conservator of Fore
Forests, Andiman and Nicobar 141}

andsy Adminiutrntion,
Port Blair. ‘

* ————— . P

'
"

elsts and Secfetarx

The Principal Chief Conservator of For
of Arunachal Pradesh, ﬂtanagar.' "

Forests, :Govt,
L]

The Conservator of Forests, Govt. of Géa, Panaji.

|
ests and Secretary
] .

1
§

Andaman and Nicobar-

The Principal chief Conservator of For
Forests, Govt. of Mizoram, Aizaw].

The  Deputy Accountant General,
‘Islands Port Blair.

The Accountant General, Arunachal Pradesh, Itanagar.

The Accountant General, Mizoram, Aizawl,

i . N
The Forest Secretary, Govt. of Goa, Paflaji.

The Director, quest‘Survey_of India, }

laulagarh Road,
Dehra Dun-248 195, - ! i

The Director, Indira Gandhi Natinnal Fe

P.0. New Forest, Dehra Dun-248 006, !

rest. Academy,

H [

The Director, LaL Bahadur Shastri Natic

Academy of Administration, tussorrie.
)

nal Forest

iy -
3ts and Secretary

R

' *
OfLfLicers concerned through thier, respective Heads of
Oepartments. : ; ; 1_'
Personal file of-the'officers_———v——-j(, s
Guard file./ Spare copies-10 : ,L- o
[ P .
i -
i .
i
-
!
!
r‘ﬁ‘"\ "J é
u\"‘" " . ¢
@J@gr“ L} N

—




LR

+

L I . - ".‘- i g - S ',.rd :.m"‘iol‘
.é.‘ ix : FEER -2 oy

. : - o !
GOVERNMENT OF ARUNACHAL PRADESH '~
ys "t OFFICE OF THE SECRETARY (FORZSTS) ARUNACHAL PRADESH
s ITANAGAR~791111 : .

.,.:': PR N . bR . t ¢ ' -
-L& Y . ’ . RN .. . o ]
e 9—‘5‘%7" . QRDER ‘
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o Yo appodnt the ﬂm[.lowlng I¥g oftioars Lu the poat of
H'3~1 Caunlld. Conservator of Forestp '

PRSI The Governor 'of Arunachal P:gdgug 1o pleased ' = - i
ey h b
y
Pt Re. 4500-150-5700/= p.p,

n thd scale of pay of . o L
plus allowances, with effect : B {
S Cor et s S from 15-1-1993 (FN) 4in the”ArunaehalfPfadesq Forest .  -:r
e o tnxq?qifénapartment temporarily for & peried of Qukpix}‘v. i ‘

C ‘5;ﬁﬁ4{_ months on adhoe basis., . .- - '-§4?19ﬁ é:ngf :

Flokw b oy ;
~ = U ... Shrd g, Singh, IFS (AcMy 1599)- | ¥
,! A - - against the post of Conservator of Forests, _

. ‘ Fastern Circle, Tezu. : ' o

a1

.
g
3

-

R 2. shri Avinash Kumar, IFS (AGMU=1979)«
< ‘ against the post of Conservator of Forests,

e . Working Plan-&.ResourceSSurVey Circle, '
: '!‘__3‘ - Itanagar, : :
v .y

i, The apbointmentsshall be’ subject to terhinatibn o S
earlier on'availability of incumbents regularly

' .. promoted and posted in by Govt, of India against
. - . thesge vacancies, "

N The Sovernor of Arunachal Przdesh 'is
+«. - Further pleased to allow Shri Avinash Kumar, IFSs ;
"« (AGMU 1979) to hold charge of DCF(HQ) insthe ‘office .
. . ©Of the und:rsigned* with: effect from 15-1-1993(FN) in'’
‘i addition to his ‘dutill as Conservator of Forests g
- Mithout any extra remuneration, '

i gy ot e ke e i
*}E’

i e

J?n}bﬁ';{ | 'i )  ,‘ C ,A§5§22ka—62—42\,

‘ e (G.P." Shukla) #/2[% 3,
4 : T Secretary(Forests)

fm;'ﬁf- Arunachal Pradesh} Itanagar
LT . .Memo No, FOR-367/EA/81/P-_1/5._.0 |0 - § |00

R T CoTs " Datéd Itanagar -
et o IS / , ,
‘ {&1vwr.* A the CL&T th Feb/93 f

S E Copy tor- ‘
roagEnAL 3 o A S t
rJ .Vﬁ%@x;. 1. The Secretary to Hon'ble Governor, ' o .,W
”;:xg . . Arunachal Pradesh, Itanagar, e . :
S L 2, The.PPS to Hon'ble Chief Minia;er, ;!
Ve Arunachal,Pradesh, Itanagar. 'a '+ 5+ . i o
s ?é} . 3. The PS to Hon'ble Minister(Forests) B S
THD ARG i e Arunachal Pradesh, Itanagar,
R ,?ja " 4. The PS to Hon'ble'Dy.Minister(Forests)
‘lp;‘sy"' N Arunachal Pradesh, Itanagar.
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The Dy. Secretary to the Govt. of Indis,
Ministry of Environment and Forests,
Pepartment of Enviornment & Forests
and Wildlife, Paryavaran Bhavan,

CGO Complex, Lodi Road, New Delhi.
Considering the urgency of appointing
suitable officers against the said
sanctioned posts for smooth -
functioning of the departmental organi-
sation the above seniormost D s CAFSEN
*ticers available in the state have
been considered for appointment for a

pecic. of 6 (six) months on adhoc basis
‘@8 local arrangementa

—

o RIS

The P.S to Cﬁief.Secretary; Arunachel
“Pradesh, Itanagar. —

7. rs/Ad

All Dy. Commissioners/Addl. Dy. ' .
Comnissioners, Arunacha; Pradesh :

. 8. The CCF, wildlife, Vigy etc. Arunachal.
- y . Pradesh, Itanagar - .

e SN
¥
2,3
L d

T

: ' %; " :Q."hll'Consérvators of . Forests, Arunachal ' e
; ‘'  Pradesh. )

L . . i
The Managing Director, AP Forest ‘
. :,f.gorporation Ltd. for information.

The Director, 1IPpR, Naharlégun. ‘ -

P8 PRI IO

Ry

o
-
-
-
[ V]
.

All Divisional Fores
. Department includin
Warden, Naharlagun.
The Principal, Arunachal

‘ | Pradesh Forest
IHE, .. School, Namsangmukh,

t .Officers, AP Forest
q Dy.:Chief wildlife

£h

.

ad

C ot
L

. THe Orchidologist, Naharlsagun.

ﬂ-ﬁﬁﬁ’ 15, The Officers concer
e . . . .
Vo dction.

ned for necessary
. : ~

All branches of this office.
R Personal file of officers concerned. -
¢ “~ 47 18. Ten sbarg.copies. ' :
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(GiP. Shukla) A
. T Secretary(Forests)
Arunachal Pradesh: Itanagar
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GOVERMNCUHT OF ARUNI.CHAL (5D s
DEPARTMENT OF ENVIRONMENT ‘g FORLSI'S
ITANAGAKR ,

O KR_D E_R
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The Governor of Arunachal Pradesh is pleased ‘
L. to appoint the following IFS officers to the posts of , i
Conservator of Forests in the pay scale of Rs, 4500-150-5700/- il

p.m plus other allowances as adinigsible w.e. from 16.7.93(FN) - . ‘ !
in the Department of Environment & Forests, .Axunachal Pradesh ' B
for a fu-ther period'of 6(six) months on adhot basis or till
regular sppointments axe-made against these posts by the
Govt, of India which ever ls earlier, .

C ol i 3,1 Bingh, IFB(AQAU~ 1979) .
R against the post of Conservator of Forests,
=4 Eastern QCircla, Tezu, : -
2. . shri Avinash Kumar, IFS (AQMU-1979) i
against the post of Conservator of Forests,
, Working.Plan & Resources survey Circle,
Itanagar, (AP} . * - - C

. [
LT R : Coee R T R S A PR

.
. ) PR L
N 3

. si'/;‘ V 7. V :“ 1 '

i G,P. SHUKLA f}* e i e
Secretary (Env.'& Forests )~ '~ '~ -~ ™ . L
Govt, of Arunachal Pradesh : ] (T
! ..ltanagar, , ,

At

,'Meno;ﬂo.rot. 367/E(A)/81/P~1/ -~ 3 Dtd.- Itanagar, . ;i T
/605|683 D ) fpnager, A
copy to 1 . AR l

. ;._',;ﬁlo“L_The_Secretary “to Hon'ble -Governor,—A:; P+ ;Itanagar, ' ; i .‘ i
2, The P,P.S to Hon'ble Chief Minister, A.P,Itanagar, |

.3. The P.S. to Hon'ble Min;ste; (Em{. & Forests) +A.P,Itanagar, -

: ‘4e T he P.S, to Hon'ble:Dy. Minister. (Eny. & Forests), b
X A.P,Itanagary 7 | T : |

’

3 ’ 5. The Dy. Secretary to the Govt. of India, Ministry of ) S
g‘@éironment & Forests, Duptt. of Environments& Forests, ’ P

, wildlife, Paxyavaran Ehawan, CGO Cpmplex, lodi Road,

New Delhi, : _

The P.S. to Chief Secretary, A.P, Itanagar,

7. All Deputy Commissionegs/nddl, Deputy Commissioners
Arunachal Pradesh, ' . .

1Y, SOy
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8. The Chief Conservator of Forests, W,L, Wastehinds
& Vigilance.'xtana,gar.
Y’ : B P
. ‘:x All Conservator of Forests, p.p,
R t‘i‘*.“\ . - ) L y . ’
‘-108_;0«: The Managing Director, a.D.F.C. Ltd,, Itanagar .o !
i n for information, . : : o
vr,‘-?ﬁ "" . . . . [
1147 aAll pivisional Forest officers, an,P, including T
PN » Chief wildlife warden, Naharlagun, .
s'_ 12";:

The Director of Information. & Puklic Relations
5 "~ "Govti-of A.P, Naharlagun with the fequest to publish
3 "+ in the official Gazette accordingly,

The Director of nccounts, Govt. of A.r, Naharlagun,

The Principal, A.P.F, :School, Roing.

15, The Orchidologist, Ghimpu,

16, The Officer concerned for necessary action.
-17. Al branches of this office. .

18, 'Personal file of ‘officers oncerned,

19,. |

Ten spare copies,

af]!194 Dk
R . L]
for. éeé?%gggc }f%e}s}f& "nlwne & ¥orests)

Govt. of Arunachal Pradesh
~ Itanagar, ,
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To

. The Principal Seoretary,
Environment and Forests,
Govt. of Arunachal Pradesh,

ITANAGAR.

| SUB3~ PAY SLIP AT THE LEVEL OF CONSERVATOR OF -
FORESTS (Rs_.1,§,_looo—loso-zo,ooo) 5 J

Sir, N
. I have the honour to invite your kind attention
to the MOEF's order No. 42011/2/97-IFS-I Dated the 9th

March'98 vide which I was eppointed on promotion &s
Conservator of Forests from the date of taking charge of

the post of Conservator of Forests in conatituent unit
of AGMUT cedre. Copy of the ebove order is enclosed for
your ready reference.

I have been hoicinz the charge of Conservator of
« ' ynle, Pasigha’ with effz2ct

Forests, Central Arui: ’
from 4th August!97 as pew &ou1-order No.FOR.BOO/EA~2/95/"
p/30,565-31,065 dated 1st August'97 end herce I did not -
notify again the as\sumption of charge.

) I was expecting that the Pay Slip at the level of
Conservator of Forests (Rs.16,h00-1050-20,000) will be issued
in my favour in due course from your end with effect from
the cate of my appointment on promotion to the level of
e CJF. ises 09.03.98 ' :

‘k L Now, I am surprised to receive your order NoO.
FOR.3/E(A)/97/13,664-793 dtd. Ith Aprd1'99 in which you
‘tw o have shown thkt.I will be joining Mizoram a8 Conservator
i of Forests-on prOrnotion‘._*“"'“““

It s needless to mention here that I em already
promoted o8 Conservator of Forests weeels 09.03.98 end
subsequently I wes trans? weed to Mizoram unit as C.F.

Copy of the order is erwltr.a for your rea'y reference.
Therefore, I do not egr:d with your onler designating me

- as D.C.F. /0 Central Arurpuined Cirele, Panighat end

i ! directing me to doiﬁ my Hew ‘ wmoant as Conservatoxr of

: Forests under M. ":a1 Govi. on promotion.

Coritd.dzt

/W - ( IuKoP,ait ) IFS e
s Conservator of Forests,
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Nowhere in the said order of MOEF, it is mentioned

that I am promoted to the level of Conservator of ,Forests
from the date I Joi.: MLzoram unit of AGMUT Cedre. It has
only mentioned that the order will take effect from the
date of taking charge of the post of Conservator of Forests
in the constituent unit. ’

Arunachal Predesh-is one of the corstituent unit of
AGMUT cadre and I am deemed to have Joined in the constituent
unit of Arunachal Predesh on 09.03.98 as Congervator of
Forests a8 I was alreedy holding the charge of the cadre
post prior to issue of the said promotion order.

In view of the above I request your honour to kindly

issue Pay Slip at the level of Conservator of Forests in
my favour. B

Yours faithfully,
Encl: As state. above.

Conservator of Forests.

.
A

N

T Tt
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! AOVERHMENT UF ARUNACHAL PRAUESH
oYM OFF L VIIONHENT & FORENTH

ITNIAGAR

uo.von.1oz/79/a—n////¢>—61
AInd
To,
shri R,B.S. llawat,
Director to the Govt, of India,
Ministry of Environment & Forests,
Paryavaran Biawan, CGO Complex
Lodl Road, New- Lelhi = 110 005.

Subig~ Apggintment on promotion
va
20000/~

sir,

s is to inform you that the

promotion

to the nggointment °
X

Fizoram vide order even no.

t0 the post
r of Forests in the pay scale o

RE:an

ptd.Ita, thJune/99

of Conser- ‘

£ M, 16400-430~

Ministry vide order
Ho. b3011/2/97-1FS-1 dated 9/3/98 has conveyed spprovel
of Shrd L.K, Palt,IFS as
th others and posted [
dated 9/3/98, As per ordeii

the effeot of promoticn as Conservator of Forests wi

take effect from the

H

\ Conservator of Foresis along wi
‘ - unit by the officer concerned.
' In this connection,
' Palt,IFS was
Forests, Central Arunachal

i . a copy of the
¥ warded vide No. CAC/39/97/E/22M;«-¢06 dated=
o .encn, S K, Pait,IFB,
| covi,
‘ of Forests, Central
three Conservator'of
on deputation/holdinz
on deputation as Managing
; and Trading Corpo
# shri Avinash
{

Arunaonal rerest
Forests availablle
Ex-Cadre poat(Vix,

Arunachal Pradesh Forest Corporation Iimit
shri M,L, Deori,IFs holding
Otate Forest Ressarch Ingt
q! gonservatoR aF Fareste RErs ]
s Central Arunachal Forest Cirole at Pas

tute) by which

Arunachal Forest Gircle,:Deomali at tha

The Ministry

whether Shri L.K, Pait,IF3

the date of isspue ©

pradegh i,e, from
om the

naotifloatlon or fr
; of tho pont
' where posted on promtion,

e —

Early decision is solicited,
Enelo t As sbove,

' i f

L}

date of his taking
of Consarvotor of Porestn undeo

date of taking over charge of the

st of Conservator of Forests in respective constituent

it may be stated that shri L.K.
holding the current charge of Consarvator of
Forest Circle, Pasi

hat w.e,

from- #/8/97 vide Arunachal Prodesh GCovt,!s order No,For,
3oo/E(A)-2/95/P/39965-31065 dated- 1/8/97, Now he has
F requested to allow him Conservator of Forest's pay pcale
] of w.e,from 9/3/98 1,e, from the date of issue of the
1 Govt, of India's order dated 9/3/98, In *his connection,

representation of Shri L.K. Pg&t.IFS for=

5/99 which 18

of the post of Conservitor of Foreats from 9/3/98 in .
£ the Covt, of India's
over the charge

self‘exgianatory i glso enclosed herewith for ready refer-
3 L LEF was to asked by this State

4o hold the charge of the Cadre Eony of Conservator
girele, PREAfbad of
in this
Shri
Director of Mineral Developmen
ration Limited, Arunachal Pradesﬁl tapagar,
re

fumar,IFS on deputation agd Maggg

tho .ex~cadre po
there were ne

1, e et
me.

{s therefore, requested kindlyloonaider
can be promoted and given pay scale

¢ were.
K.D, Singh%IFS

etodr,

in%
Itanager and

of Director,

4n Arunachal

r Miporam govarnmont

b s s e e
—— - -

!

Yours faithfully

}

k

! >S
| o —ett2m
H =" ( B,A, Math@ws 9’!6’(/07
A Principal Chief Conse reet
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Ea :2 L ~
r 1H afp—

‘ v 'l'o 857 “
;§7 1he Principa)l .5nc:vvtary (!?%F), \3§7
v ~Yovi. ol jrunuchal predesh,
l}.?ﬂGAR“?BT 111.,
- .
SUB ¢ = FAY SLIP AT TME LEVEL OF CONSERVATOR OF FORESTS
(Rﬂo16,h°0“29,0°0[“)0
Sir,

by Conservator of Forests, C.a.cC,,
2,2L44<5 dt, 07.05.99, wherein you
Slip at the level of Conservator of
:MLth effect fiom 09.03.98 i.e.
+todthe level of Congerv
‘IFS=I 'dtd. 9th Marahioa.
et}

‘8ald representation that as I was
Conservator of Forests,

(Selection c%ade~Rs.1a,3oq-1a,390/~

financial loss for last 15(fifteen)
hardships,

lities of the post,
the charge of Central Circle,
I waa the nenfor moat D,C.F, avajl
had baen created due £o sudden den
were holding the charge »f C.F
are inastances in the past al
the charge of the nest of C.,
arrangement. ., 4. .

Fo with

! 21.01,
( - In view o' above foets, 1
' your kind honour to take surtable
level of Ceonservator
ﬁ level o1 C.F. in my ¢
promote me to the
of C.F., Central Clrecle,
a5 I have shouldere

avour and also

Encl: aa Move,

Dated - Pasighat, '
the 3rd Juneigy,

tKindly refaer to my representation

the day from which I was promoted
ator of Forests vide MOEF's No.42011/2/97-

==~ 1 have alréédy informed™yoi in the second para of my

already holding the charge of
Central Circle, Pasighat w.e.
‘a8 sper your order'NosFOR.BOS/EA~2/95/P/30,965
I did not renotify the assumption of charge. o

Due to non-igsuance of Pay Slip at Ehéngﬁbfbﬁfiété level
in my favour, I am drawing monthly salary at the

I should have been paid my due sala

Copy of such order i
P-1/5010-5100 dt. 2L.,02.93 & No.FOR,

24 enclosed fop your ready ref

level of C.F, from the date
Pasighat ag v Ag
higher responsi

‘0f 06.05,99 forwarded

Pasighat vide No.CAC/39/97/E/-
vere requested to issue Pay

Forests (Rs.16,400-20,000/~)

2 L, 04,08.97
-31,065 dt. 01.08.97,

level of D.C.F,
) ti11 date which causing me
months during these dayg of .

Ty as per responsibi-

I am holding from the date of my teking over
Pasighat as per

your above order as

able on that date and clear vacancy
lae of 4ry H.S.Beniwal,IFS, who

«y Central Circle, Pasighat,
50 t¢6 appoint e

There
nior most D.C.F, to hold
al benefit as local

ssuued vide No.FOR.367/EA/81/
367/E(A)/81/p—1/1603-168; dtd.

erence.

have the honour to ,request

financi

action to issue Pay slip at the
of Forests from the date of my promotion to the

"nke necessary action to

of assuming the charge

done in case of my seniors
bilities,

Yours faithfully, -
( L.K.ng:/) IFS
Conservator of Forests.

¢
t
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TANGIRATE Fi ) Predest,
5 Bdy~ l"g.&g.r M &wpg.g?mmvm O PORESTS
i T VR T st o ,
1 w RISy e

representations referred above and subalt the follovings ¢

i 1) Kirtstry of xnv, & Forests (M0er), cove, of India

' vide No. 42011/2/97-tps.r 4%, 09403498 promoted me |
. % the rade of Conservator of Forests from the date

;

L3

g already officiating ag CPy Pasighat, Since 1 weq
i Slresty holding charge of Cp of o "CONSTITUENT Uirye :
i _ Of AT, I stood Promoted to the level of ,r, with !
‘ _

t

: 2) MGEF, QOX vide separate order No. 42011/2/97-1ps-1 )
3 | oo 09:03.98 tTaneferred and posted ae to Mizorm f
1, - "CONSTITUENT Uxyte, The order olearly ahowed ny )
' ’ destignation 83 'CP'y Hemoe it 18 obvious that I stood ‘
f prosoted to the level of Ccr Wea.f, 09005098 snd MOEF ,

i 3) It seema you have RMainterpreted the langiage of wy.
1 .

4) - Due to sush "pong INTERPRETATION® &, non-dsaucnge of

3
i
R
q
2
:
5

7
;
:

3

; though 1 o shouldering higher responaidility of the

poat of Cr, CACyPasighat not only froam 9.3,98 but
Lfroa ‘l..”’

v
|
Ooooaoac
L]
*

P

PTG -
agroc?t®
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~ 3. (
seselooce \)\
Your kind attention is also drem to the bth para
of my representation of 3rd June'9y vhersin X
requested you t0 take suitable sotion % promste
nwmlwolofcrfmmd-uotmﬁmor ;\j
CF, CAC, FOSighat L.e. 04,08,97 as was done in case |
of my senior vide your No, POR.367/RA/81 /P /3010w ;
5100 At, 26,02,98 & No. FOR.367/B(A)/81/P-1/1603~

168% at. 21,01,%. ‘i ;.
z
z

-

May I once again request you inviev of the sbove %0

kindly fssue the following orders | ,
1) Pay Slip at the level of CF (e +16,400+20,000/=P 2 M. )

vith effect from 09.03.98 ss per MOEF, 0OI's .
s X l t

order NO.MM1/2/97’”8‘1 at. 09,03.98,

2) Necessary wstion be taken to promote me to the
leve) of CT W@ f. O4o08,97 as was done vide No,
FOR.367/EA/PA /50108100 d¢, 24.02.934 e

Dated Pesighat Yours faithfully, . '

the 12th AIg'99s S \%\!ﬂ | K

' ( L., Padt ) IFS
Conservator of Forests. i

ey it s
- =X
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RFNEXURE— g© W

‘ H( GOV LR N QF ¢ N Clinl WRbU GO
Uwﬂ?&fx#"ew“n wa ,.'Nlaf.u HURPS WA S g A
) S ERE Y
. CRB R
" The Governodr of Arunachal Pradesh ies pleased

to realeive sShri L,K.Pait,IFs,Dy.Consorvator of TForaests f£rom )
'Gavt.of irunachal Pradesh from the date he hands over the

CHALYW Of Quptlel CALGLE u WBEL ¥ .Nansoon, I ,CONBUEVELED OF
Yoraets, Jostecn Circlu, Shri pait,ds also allownd ko avail
BaEneS duave for 20 anys ofuor hunding over the ahorga ~4 Genuur-
vator 0t sorasce,Central Circle,pusignat,

; B I6 du suschus ©faurud Nt JIEL Lo CeRudt,

'S I BNOULG Nand OVoOr tno onaryc 9x Contkal Clrelu bufore

j:,'f 31/26/09 posadtively and tant AR tho ovent of Sesdihy 69 bang
ﬂ!- OVeL Cho Shalye &0 onrd o Jamsoon Robvey 31/10/99, shodk L.k,
z"ﬁ c. . PALtIEs, DGR -WilL "D deaned_to have buun relieved w.c,f,

#7 "~  1/11/99 (FN) from the charge of Central Circle, Pasighat and
: . 8hall stand released fraa the Govt.of AP+ to enaple him to
report tO Govt.0f MizOoram on his pronotion as Conservator of
Foraste in pursuanco to the Gove,of India, rinistry 2£ dnvironment
& Forusts, New Delhi's order NO.42011/2/97-IF5-1 dt.9/3/98,

-

7 : . sd/-5 .R.Mehta

o Painedlpul Socketusy (RET)

- Govi.oc ax-iltenufal.

B NO.¥OR.102/79/:-A/ 36’6' s5-656%" Dt.ltanagar, the J6floct'99,

o Copy &= '

1) The Soaratary to HoOn'vla Govoernor,ltanagur,h ..

2) Tne 3ecratary: to ilon'nla Chief Minlster,Ltanagal,h.w.
3) Tae P.S. to Hon'ble .inistar (%F),Itcaigar,h.P,
4) , The P.5. to the :on'ule ninister for state (2&F),
D Al dd tanugul . 3
5) Tne P.5.td all 11nisterb/upeaxcr/Uy.opcaker of Itanagar/
Naharlagun,A.b. i
A 6) The Lirectar to the Gove.of India, Ministry of Jnvigon-
o . ment & Foreasts, Jeptbt.or wnvironaent & rorests,Paryavaran
ﬁ 8havan, CGO Complex,Lodi Road,Nuw Jelhi.
: *
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14)
18)
16)

7175:
18)

19)
20)

21).

22)’
23)

~ 35 -

Tae v.:.b5 Chisf socrotury,ltuNagdl,Arunacnul Pradesh,
fhe Chiei wecretary, Govt.of wizoraa,Alzuil. )
ALl Coanlnsioners anu o Jretbris,Uovi vh AT

All deaus af Deptts,Itunagac/Naharlagun, AP

ALl by Comndesioners/hacl Dy .Comnissianeru,h.Po

tne principel Chieft Conservatar olf Yorust,Uove.ol
slworan,hiewal .

The Principal‘Chief Consurvatyr of worusta,

Andamai & Nicobar Islands,portiblair, . ‘ '

K1l Chiuf Conservator of Foresty,ltanager,h.P.
: ¥ . rha .

+

ARll consulvutor of yorustu,nrunuciwl Prucuan.

The Managing Lirector,APFC Ltd,Chimpu,van-vihar,
;_tanagur.k P

The Director,State Forest REs3arch Institute,Chimpu,
Van-Vihar,Itanagarc,A.pP.

All Divisisnal Forest Officers,A.P.including Dy.Chicf
Wilulife sardenNzk Naharlagun.

The principal,A.p.Forest Training tehosl,Rolng At )
the Lir-ceor »f rnfsfmation and punlic relatisny,

Néhurlagun,s.P witnh the reguest to publich in the . -, —

ofiiolul Gazeute accordingly.

Tho effigurs concurpud £or tnelr insormhtion & nuCul.ury
actlisn, 1ae huncling & taking ovor Lho chiuly copert may
plouse b: s.nt to tnds seiice immediatoly fior turther

- aQLion,

All pranca of tni. ofsice zor indormution,
Tne purzonal flle of 3£ .iccirs concernad,

24) . linster csby sile.

25)

Ammﬁ .

Ten spare copila:s,

g
( Razindra K Lga) DCF {H(})

for principal oecretary (£Mve,& Forests

., Of arunachal Pradesh
ILanage . .
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. ' Egi; - (l?‘/ \aar éﬁi(i“ug ,
e ¥ | GOVERNMENT OF ARUHACHAL pRADESH © © UANNE e )
. : R )

DEPARTMENT OF ENVIROUNMENT & FORESTS ! '

F ITiINAGAR. ! . \
£ -! " - - b
;@/ # HOLFOR102/79/1:4 10 I Ltd.rta, ,; ltthrch/'),()OO P

4 ) ' S "
/ — lo, ; L
o The Director \ -
./ to the Govarnment o1 india 4 A \mﬂ' : . 1
4@ Minisiry of Environmont 8 ﬁorosto, wY e
. Paryavaran Bhawan. CGQ\Complex, . -
, Lodi Road, New- Delht ~ 110 Co03, -
: Subt~ Appointment on promotion to tho pest ¢f CF's o
Pay Scals of fs. 16400-450-20000/~ 4n respect of o
Shri L.K. Pait, IFS (now CF, Mizeram), o
ot
j Refi- Ministry's drder No. 43011/2/97mlFSnl date dm o
i 9/3/98 and this office letter No.For.102/79/ o,
| EA/149-51 dated- 2/6/99, !
Ssr, i)
I an directed to refer to the above mentioned o
letters on the subject and to request you to communicate i
3 the decinton of tha Ministry whethor Shri L.K. Pait,IFs ik
. (nov Consegvator of Forests, Mizoran) cap be promoted ;oA
- : and given Pay Scale of the post of Congarvator of Forest }2
4 ' from 2/3/98 An Arunachal Pradnsh i.e. from the of Noti- A5
fention of Ministry's orcer or from the date of his L
| taking over the charge of the post of Conservator of : b
4 Forests under Mizoram Geverninent where posted 0N promo= iy
u N ]' tiolln ‘,v
l / ~ o
; lJﬂ "
XEVL/////’ Tours faithfully, . ,QJ
' MR e B
( K. Ndmehpumﬂ)“ch(ALD) ' fid

for Principal (hier Conasrvator of Forerta

! \\\w \x & Printipal Sucretary (Enve.g Forests)
1 ]"] ;%rﬂrunachal Pradash 11 ltunagar,

¥ ()

. 4+
"
k‘v;’.
i

Cg:pg(r to 1
1

\J)u e Principal Qhief Conservator of Forasts 8 Setretamy
Environment.& Foroste), Govt. of Mizoram, Aflzwal.,
2. Master copy file.
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Responsent

1)

Ci

aﬁd belng conversant with the f

the case,

2

| DISTRICT:

-

| e L

PAPUMPARE { ARUNACHAL PRALESH )

aited by N

~ BEFBHE THE CENTRAL ADMINISTRATIVE TRIBUNAL
i‘ .

i . " { GAUHATI BENCH ) - '

| - DA NJ. 16/2002

S

. IN THE MATTER OF

}  O.AWNo. 16/2002
| : : : ‘ .

. ' Sri Lita Kanta,Pait

. ' o ,. A Scesoe 0 APPLICANT
y : | ' ‘

=Versus =

: | Union of India & Others
‘ . ' ) ' e 00 teees R%PO.NDENTS
| | |

| WRITTEN STATEMENI ON BEHALE OF RESPONDENT NO. 2
|

That a copy of the Original Appllcatlon

uh1ch ‘has been filed before the Central Aomlnlstratlve
|

Trlbunal and has been reglstered as O.A.Noe 16/2002. A copy

pf the same has been served upon to the State of Arunachal
Lraoesh belng Respondent No.2.

{2) That the Respondent has perused the

\pplication and has dnderstood the contents therecf. The

epoment has been authorlsed to verify the written statement

acts and 01rcumstanbes of
| .

| : |
|

: ) oe.oZeooe
.
\\

T et O et me o« o
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{3) | That all the averments and submissions
made in the Original Application { hereln after reffered
to as'Application' ) are denied by the answering Respondent

t save and BxpEEX except what has been specifically admitted

2%
3

20 /§TEU2®’Z—

herein and Whatappears from the records of the case. Zﬂi

{4) That as regard the statements made in
paragraphs 1,2,3 and 4.1 of the application s the deponent

states that same are matter of records and the deponent

—

- does not admit any thing which are contrary to and inconsistent

‘with the same. )
- (5) That as regard the statememt made in paragraph
4,2 of the Application » the deponent states that due to
fadmlnlstratlve Teason and as a ¥xR¥RE general procedure, the
Applicant while holding the charge of DCF {S& P) in the 6ffice
of the Principal conservator of Forest and Pricipal Secretary
(E & F ) was posted to Central circle ,Pasighat +to hold the
current charge of Conservator of Forest in his own grade and
scale of pay vide Govt'!s order issued by No. For.308/FA-2/95/
pt/39965—31065 dated 1.8.97. The applicant took over the current
charge of the Conservator of Forest, Central Ar, Circle, Pasighat

Weesf 44,8497 (FN) vide memo No. 12-7/CAC/2594-2643 dated 4,8,97

It may be pertinent to say that the applicant on promotion to
the post of Conservator of Forest in Indian Forest Service
| Was posted to Mizoram vide Govt. of India, Ministry of Environment

& Forests, New Delhi's order No. 42011/2/97-IFS=1 dated 9.3.98
! and even No. dated 9.3.98.

Copies of the order dated 1.8.97,
Notification dated 4.8.97, Order
| ‘ ~ dated 9.3.98 and order dated 9.3.98
are annexed herewith and marked as
- Annexure ~ A, B, C and D respectively.

e D .- 3
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- The deponen{ BXXBXENZEX States that"it is clearly'mentionedx
in the ordér of the Govt. of India that promotion shall take
effect'from the date of assuming of charge of CGonservator
of Eorests by the officer in the State/U.T where he was posted
namely Mizoram, Meanwhile , the Govt. of India, Ministry of

‘Environmeht & Forests was requested by this State Govt. to

review the transfer order and aliow the Applicant with other

—

officers promotéd and transferred to Mizoram to join as CF
in Arunachal Pradesh'itSelf on their promotion as Conservator
é' N
,‘Wg éX/T',
—r’ -—
) _ O 1
A copy of the order dated 11.4.98 {ji Q

~ is annexed herewith and marked as
Annexure —~E.

of Forest in regilar basis vide this Gth'svD.O.letter NoO« “%é
For.308/EA/95 /60 dated 11.4.98,

However, the Govt of India, Ministry of Environment & Forests

‘New Delhi reviewed its decisicn on posting and transfer of

Conservator of Forests level officers and directed the State

Govt. to relieve fhe Aoplicant alongwith others to réport | -
duty in thoraﬂ Forest Department vide Ministry's telegram
NoA.42011/2/97~TF$-1 of Dec./98, N0.42011/2/97-1FS-1 dated

8.7.99 respéCtively, He was released from the charge of

Conservator of Forest, Central Ar. Circle, Pasigbat on his

posting to Mlzoram w.e.f¢29 10, 99£AN) vide Govt's order No.
For.102/79/EA/35555-653 dated 26. lO 99 and Notification 1ssucd

% vide No. For 12-7/bac/h782-4841 dated 20.10 99,

Copies of telegrémsvdated Dec .98,
116/17.3.99,8.7,99 ,Order dated
26.10.99 and Notification dated 29.I10.
99 are annexed herewith and marked
as_Annexure- F,G,H.I and ? respectively.

..0#.@.0“ LR 4
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The deponent further state that it is not the fact that |
the Applicant was denied financial beneflt attached to the o
post. In fact the matter was Exk£rxed referred to the Govt.
of India, Ministry of Environment & boreqts,New,Delhl enclosing -
the copy of the Applicant's repreéentétion to tonsider |
whether Sri L.K.Pait, I F Slcould be promotedvand\given.pay
é@ale of the post'of Conservator of Forests from 9.3.98 in
Aiunachal Pradesh i.e.from the date of issue of G@ovt of India
Notification or from the date of his taking over the charge

of the post of Conservator of Forest under Mizoram Govt.

where he was postad vide letter No. Por.l”2/79/ErA/l49—51
dated 2.6.99.,

A copy of the letter dated
- 2.6,99 1is annexed herewith and
marked as Annexurme= K.

ofsfaor -

}47;£u DHele

(6) -~ That as regard the statements made in
pargraph 4.3 of the Application the deponent states that
same are matter of records and the deponent does not admit

anything which are contrary to and inconsistent with the same.

- (7) That as regard the statements made in

paragrapﬁ 4&4'of the'Applicétion » the deponent states that

same are matter'of recads and the deponent does not admit |

any thing whlcn are contrary to and inconsistent with the

same and states that due to the Admlnlstratlvc reasons and
urgencies the Applicant was transferred and posted to Central.
Circle, Pasighat to hald the current charge of Conservator

of Forests in his own grade aﬁd pay scale of Deputy Conservator
of Forest vide‘Govﬁ(s order dated 1.8.97 and the Applivant

took over thé charge of the office of the Conservator of

Forests, Central Ar.Circle , Pasighat w.e.f.4,8.97(FN) vide

°"‘asaeu..
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Notification dated 4.8.97,

8) That as regard the statements made in
pargeaph 4.5. of the Application , the deponent states that
same are matter of records and the deponent does not admit
any thing which =k are contrary to and inconsistent with the

 same,

©) .  That as regard the statement made in
pargraph 4.6, of the Application, theldeponent states that
the Applicant on promotion to the post of Conservator of ' .

Forests was posted to Govt. of Mizoram alongwith 2{two) other

officers, Sri G.N.Sinha and M. Namchoom who were also promoted o
as Conservator of Forests and posted to Mizoram vide Govt. & S%
of Inaia'sAorder dated 9.3.98, | ‘j§t%§

- e
(L0 3 That as regard the statements made in

paragraph 4.7 of the Application , the deponent states that
same are matter of records and the deponent_does not édmit
any thing which are contrary to and inconsistent with the
same and states that the Govt. of India, Ministry of
Enviroﬁhent and Forests was moved by the Govt, of Arunachal
Pradesh with request to review the transfer orders and allow
Sri L.K.Pait alongwith 3 (three) bthers who are all promoted
and transferred to hizoram to join as Conservator of Forests
in Arunachal Pradesh itself on their promotion as €onservator
of Forests on regular hzii basis vide No. For.308/EA/95/60

dated 11.4.98,

(11) That as regard the statements made in
paragraphj 4.8. of the Application » the deponent states that

the Govt. of India, Ministry of Environment & Forests, New Lelhi

' has considered retention of Sri M.Namchoom » IFS as conservator

0...0.6...0
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. ©of Forest in Arunachal Pradesh vide order No. 42011/2/97-1IF5
| _

. dated 6.5.00;. The deponent has fully stated in this regard
[ { .

. in the paragraph 5 of this writtén statement.

. . A copy of the order dated 6.5,99
 4 : is annexed as Anpexure- 1
" {12)

; L That as regard the statements made in
4 j paragraph 4., 9 of the AppllCaulOn, the deponent states that

| i Sr1 JeLeSingh, IFS and Sri Avinash Kumar , IFS prlor to their

’ ‘promotlon to the post of Conservator of Forest by the Govte

iiof Indla as regular basis,
H!

were appointed to the post of

! ‘COnservato* of Forest on Adhoc basis for a period of 6{Slx)
Lok

montha in spell weeof, 15,1.93 by tbe Govt. of A“unachal
|

o 'Praaesh vide order No, For.367/EA/él/pt-l/BOlO—SlOO dated
o
24 2.93. Sri J.L.Singh s IFS and Sri

r&
'E
KW
Av1nash Kumar, IFS weraj;}
P
C

N
‘promoted to the post of Consnrvator of Forests on reoular
-H

: balsx wee f ,5-10-93 bythesr Govt, of India vide order No,
1

42011/1/93—1?;-1 dated 5/7-10/93 and Sri J.L.Singh, IFS on

promotlon posteo to Andaman and Sri Avinash Kumar in Arunachal

3 Pradesh v1de order No,

42011/1/93—1?5—1 dated 5/7-10/93.
i

- Subsequently, Sri J.L.Singh, IFS was allowed to be retained
I

; ﬂn Arunachal Pra.desh_by the Govt. of India.
L ' ' : :

: | Copies of the orders dated 24.2.99

A dated 5/7-10/93 and dated 5/7-10/93
. ' are annexued hereto and marked as
Co Annexures M, N and O respectively.
(I ' : '

L That as regara to the statements made in
‘E ‘1

iparagraph 4,10 of the Application, the deponent states that
1

lthe Same are matter of records and the oeponen+ does not admit.
b

|anv thing which are contrary to and 1ncon31stent with the
]sa e

I

of thls written statement.
|

| | ,

R
l w

_ B
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and the deponent has fully stated in this regard in the
#agraph




| 745199 was forwarded to the Govt. of Indla, Ministry of

‘Ls

S

The deponent states thaf Applicant's representation dated

Env1ronment and Forests, New Lielhi vide letter No. For.

102/79/EA/149~51 dated 2:6.99 for considerat ion.

{14 ) That as regard the statemnnts made in
paragraph 4.11 of the Aopllcatlon, the deponent states that
same are matter of records and the deponent does not admit

an y fhing which are contrary to and inconsistent with the

' same and in this regard the deponent has fully stated in the

o paragegph 12 of this writteh‘statementa ‘

(15) _ That as regard the statements X made in
.paragraph 4.12 of the AoplmCatlon , the deponant states that

the representation dated 7.5.99 of the Applicant was forwarded

o to the Govt. of indla , Ministry of Environment and Forests

. New Delhi vide letter No. For 102/79/E-A/149-51 dated 2.6.99

followed with letter No. For, 102/79/E-A/ll3-l4 dated 29,3, 2ooo .

1. The Aopllcan@ 's representatlon dated 7.6.99 as referred

hereln does not appear to have been received,

A copy of the letter dated 29,3.2000
is annexed herewith and marked as

Annexure -~ P,

]'(lé) o  That as regard fhe statements made in |
! paragraphs 4.13 of the Application, the deponent states that

samr are matter of records and the deponent does not admit

any thing which are contrary to and inconsistent with the

| same and states that in this regard the deponent has fully

stated in the paragraph 5 of this wratten statement.

{17) . | That as regard the statements madé in
paragraph 4.l4 of the Application , the deponent states that

the same are matter of records and the deponent does not
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the smae and states that the deponent has fully stated

in this regard in the paragraph 15 of this written statement,

{18) .+ Thet as regard the statement made in

paraoraphs 4, 15,4 16 4.17, 4,18 and 4. 19 of the Appllcatlon‘éy
'3
the deponent states that the same are matter of recoxds &

and the deponent does not admit any thing which ‘are contrary
~to and inconsistent vith the aame and states that in this ;fé

regard the deponent has fully stated in the paragraphs

5 and 12 &f this written statement .

(19) That as regard the stateﬁents made in
Pparagraphs 5.1, 5,2, 5.3, 5, 4 and 5.5 of the Application, the
~deponent states that same are matter of records and this
deponent does not admit any thing which are coptrary to and
1ncon51stent with the same and states that the deponent has

fully stated in this regard in the parag*aphs S and 12 of

this written statement.

~

{20) . That as.regard the statements made in

paragraph 6,7 & 8 of the Application, “the deponent states
that the Appllcant is not entltled to any relief what SO evere
The Aopllcant is not entitled to have financial benefit

attached to the Pogy of Conservator of Forests w.e.f,4.8.97.

(21) That as regard the statements made in

paragraph 9 and 10 of tao AOpllcatlon, the deponent states

that same are matter of records, and the deponent does not admiﬁ

~any thing which are contrary to and inconsistent with the same.

(22) That in any view of the facts and

circumstances of the case and provisions of rule/ Law, the

| Applicant is not entitled to any relief as prayed for and the

| Application is liable to be dismissed.

VERIFICATIONA 3

Isfasenr

?;O



.?Pradesh ~Itanagar do hereby verlfy that I have been authorised

%o swear this Verlflcatlon,

N 11

e
O

VERIEIGATIO

o shri  Hedu At

;Son of aQn*4> J#z%uu iﬁﬁbﬂ&ﬁ& aged about-ztfq years

presently residing at Itanagar in the district of Papumpare

;Arunachal Pradesh and presen{ly serving as DJo. £.U l>€Mb¢&5M

{1n the Department of Environment & Forests,' Govt, of Arunachal

B o The Statemehts made in paragraphs

50/#&@02

Hobe

3

: , are true to my knowledge and
bellef those made in paragraph’ |

Felng matte;s of recard are true to my
¥

inf ormation derived

herefpom and the rest are my bumble submission before this

mon'ble Trlbunal I have not suppressed any materia

e

information inthis case,
i.
And f sign this verification on this

the 36k day of M”f 2002 at Guwshati.

-~

I | 7 SlG\IAIUREDJQ/Sf&@OZ
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.  SOVEUTLSNT OF ARUNACHAL PRADESH |
OFFICE OF THE CONSERVALO: OF FORiaTs. :CINTRAL ARUNA
- BASTCHAT=791702,

NOTI.FICA"T_;....IO

Dt te B LT S RN AU et T U O X T, g e - s oy

X ' We, the undersigned do hereby notify to the
Treasury Offieer, Pasighzt and the Branch Manager, State
Bank of India, Pasighat that we have on the Forenaon of
4th August'1997 nade over and taken over the charge of the

) Office of the Conservator of Forests, Central Arunachal
Circle, Pasighat,

The speeimen signature of the Relieving

Officer duly attested are encloseq herewi th, ' i&f
. ( : ‘ . ‘ ’
~, - _'2_ o e .
: 5 ol - :
TN e ) N
o (A:K.Shukla) v . LKWt
: Dy.Conservator Of Forests Dy.Conservator of Forestg

' Relieved Officer. Relieving Officer,
I — T e s — M"-W."’—. A

' o ' ' /
Memo.No.12«7_/CAC,1¢\13.).})7U%\Q,_j Dtd.Pasi.fr,hat, the 4th Augustio7,

Copy alongwith sigﬁatures.of”%he Relieving Officer duly
+  attested forwarded %o $ - .

Ti The Treasury offjcer, Pasighat Zast Siang Distriet, a.p,

2; . The Branch Manager, State Bank of India, Pasighat
u - Branch, Lggt Siang District, A.p.

Copy forwa tor~

1@ Principal Chier Conservator of Forests,‘Deptt. of

Environment Forests, Government of Arunachal Pradesh,

_ Ttanagar alonsgwith two Copies of certificate of transfer
«l_charge for favour of information 'and necess ‘
8CLiM, * This mefers to his order No.FOR.BOB/EA~2/95/v
P/}\)’_‘j(&,‘!"~'1,u‘6’j dtdl 108!97

<, llhe Accountant General(A/cs,, Arunachal Pradesh,
Meighalaya ¢tey Shillong alonazwith the Copy of certificeate
ol transfer oYX charge for informgtion and necessary

ection, _
? ;
3, The Dive + .« 4 Accounts, Govt, of Arunachal Pradesh,
: Nab . . .
3 .
4) The ~e U Qongarvator uf Forests - iLdlife), LJP,,
. v Itane g, riahaging Lirector, A.P.F.C.Ltd, Itanayar,
' 5) . All C.nﬂ~vvator50f Forests, A.p.
6) Al: i a1 Forest Olficers, A.P./A11 Divisional
. ' Maé.;”[.' ! dnee ,A.l'.f“'oc.LtC.i. ‘ )
‘ 7). The Lirector, SFoR. T, P.B.No.159, van Vihar, Itanagar,
: &) The Prijicipal 4.r,Fores+ School, iwing. |
o 9) | Account: Jection of this offiece, - ‘a;}J
u?, - , : : . .
> . (L.K\Pait)
o _ Conservator of Forests
: . Centrpl.circlq;:Pasighat
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¢l @:r“ Telegrani : PARYAVARAN -
e : NEW DELHI ~
. R
felephone :
Telux : (r-lingual) : W-66185 DOE IN
: FAX : >
No,42011/2/97-1FS-1 3
TIRA BIDNR

Dated the 9th March, 1998

TRV U9 g RIATAY
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS

qgTtavel qeq, W1, o). A, HrgAed
PARYAVARAN BHAVAN, C.G.0. COMPLE X
WY VY, 73 fRREe-110003

LODHI ROAD, NEW DELHI-110
O RDER i 110008

Sub: , Appointment on promotion of Indian Forest Service
Officers borne on the AGMUT Cadre of Indian Forest
: Service to posts at the level of Conservator of Forests

! (R80161400—450"20:000)

. e . e o ¢

. The undersigned is directed to convey the approval of
the President to the appointment on promotion of the following
fndian Forest Service Officers of the AGMUT Cadre as
Congervator of Forests. These orders will take effect from the
date of taking charge of the post of Conservator of Forests in
regpective Constituent Units by the officers concerned.

) ‘ S.No. Name : : Year of allotmen{
, 1. t'Alok Saxena 1983
2. G.N. Sinha ' 1983.
8 3+ L.R. Thanga 1983
4, L.K. Pait : 1983
5.. M. Namsoom , 1983.

Yo . ( A.S.N.-MUFti)

| —~ Under Secretary to, the Govt. of India ’
i [ \ g '
Distribution: \ ) 4 |

| . _

1. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar.

2. The Chief Secretary, Govt. of National Capital Territory of
e {Delhi- ' : . "

" :

. The Chief Secretary, Govt. of Mizoram, Aizawl.

|
|
3
[
4. LiThe Chief Secretary, Govt. of Goa, Panaji-.
Ve, . { .

el

ondicherry

SQf'The Chief Secretary, Pondicherry Administration,
\ .
} 01002/"

=
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4. LI £ L )

| . ) .
s jirvﬁ“lef Secretary, Andaman & Nicobar Islands
ﬂ < stration, Port Blajr,

7. The Administrator, Govt. of Paman Diu and Dudra and
Nagar Haveli Administration, Silvassa -396230, ;
8. The Principal Chier Conservator of Forests and Secretary

Forests, Andaman and Nicobar Islands Administration, \
- Port Blair. .

9. The Principal cChief Conservator of Forestg and Secretary X
Forests, Govt. of Arunachal Pradesh, Itanagar, ,

10. The Conservator of Forests, Govt., of Gou, Panaji.

11. The Principal chief Conservator of Forests and Secretary
Forests, Govt. of Mizoram, Aizawl. K

’

12. The Deputy Accountant General, Andaman and Nicobar
Islands Port Blair.-

13. The Accountant General, Arunachal Pradeyh, Itanagar.
14.'Thnxeccountant General, Mizoram, Aizawl.
15. The Forest Secretary, Govt. of Goa, Panaji.

16. The Difector, Forest Survey of India, Kaulagarh.Road,
Dehra Dun-248 195.. "

17. Thé Director, Indira Gandhi National Forest Academy,
P.0. New Forest, Dehra Dun=-248 006,

v ¢!
18. The Director, Lal Bahadur Shastri National Forest
Acadeny of Administration, Mussorrie.

19. Officers concerned through thier respective Heads of
Departments, : @

20. Personal file of the officers

21. Guard file./ spare copies-10 | <ﬁ .
o KN , ///”'




pNERURE D) |
VA GIEGE : //’KQ

252 Telegran - PARYAVARAN, O \f\
o B NEW DELHI % - -

ERAIE R
Lelephane
Folex (b hinguad) - W-G6184L DOL N
FAX .
No. 42011/2/97-1FS-1 : Td AIER
RasedSth tiarch. 1990 Y quiaNv] vE g HATerd

GOVERNMENT OF INDIA .
NMWSH*(OFENWRONMENT&FOREQTS

4 L | qofar ¥as, &, . ). s e
- L PARYAVARAN BHAVAN, C.G.0. COMPLE X
’ | A Ard e, T3 fkeen-110003

b | LODH! ROAD, NEW DELHI-110003

i
"
i

ORDER

t
i ‘ -
’4 With the approval of the Competent Authority the
E# following posting/transfers of Indian Forest Service Officers
¥ yat the level of Conservator of Forests/ Deputy Conservator of
L g5 Foresta in various constituent units of the Arunachal Pradesh -

#r’Goa - Mizroam and Union Territories Cadre of Indian Forest
| service, are hereby ordered with immediate effect and until
‘ £urther~o{§ers.
{ S.No. Name' & Constituent Unit
8 | Dessignation From To .
S/Shri,

[g 1. ‘Alok Saxena . Dehra Dun (On repatriation A & N Islands .
-4 'CF . from Central deputation Unit ‘
k' / . : . B .: ) . o

32 IG.N. Sinha A & N Islands Mizoram Unit
Eip :CF‘ : oo Unit
ggﬂﬁﬁ %.& Pait . Arunachal Pradesh Mizoram Unit
SN CF
tey ¢! : ’
-4 4. M. Namsoom - Arunachal Pradesh - Mizoram Unit
- : ' ‘CE" ! N
s, iC.N. Roy . Arunachal Pradesh Mizoram Unit
DCF . T
PO X L q;ggﬂdb7 .
i i ' . — A
‘i “ ‘ ' . 4 ."
'g = Under Secretary to €he Govt. of India
'wj Dlstrlbutlon. ' ’
"}-1. The Chlef Secretary, Govt. bf Arunachal Pradesh, Itanagar.
/
ﬁ{§2u The Chief Secretary, Govt. of National Capltal Territory of
ol Delhi.
‘b" ! ‘ « oo 2/
! ? oo '
.. I ‘ ‘ )
SN
S i
ok
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3., The Chief Secretary,- Govt., of Mizoram, Aizawl.
4. The Chief Secretary, Govt. of Goa, Panaji.

. The Chief Secretary, Pondicherry Administration,
Pondicherry

6. The Chief Secretary, Andaman & Nicobar Islands
Adnministration, Port Blair.

§
7. The Administrator, Govt. of Daman Diu and Dadra and
Nagar Haveli Administration, Silvassa -396230.

8. The Principal Chief Conservator of Forests and Secretary
Forests, Andaman and Nicobar Islands Administration,
Port Blair. '

9., The Principal Chief Conservator of Forests and Secretary
Forests, Govt. of Arunachal Pzadesh Itanagarc,
— .

10. The Condervator of Forests, Govt. of Goa, Panaji.

11. The Principal Chief Conservator of Forests and Secretary
Forests, Govt. of Mizoram, Aizawl.

12. The Deputy Accountant General, Andaman and Nicobar
Islands Port Blair. /

1
13, 'The Accountant General, Arunachal Pradesh, Itunagar.
14, The Accountant General, Mizoram, Aizawl.
15, The Forest Secretary, Govt. of Goa, Panaji.

16. The Director, Forest Survey of India, Kaulagarh Road,
Cehra Dun-248 195. -

17. The Director, Indira Gandhi. National Forest- Agademy,
F.0. New Egrest, Dehra Dun-248 006.
\

;lﬂw The Director, Lal Bahadur Shastri National Forest

Academy of Administration, Mussorrie.

19, Officers conoerned through thier respective Heddb of

Departments.

2

K

A f

20, Peréonal fileﬂpf the officers |
21, Guard file./ §b§re‘copies—lq ’Jlgéi;vjﬂv{;///

4
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ANNEXURE~ £
Foa/aoo/r-:(A)/%/oo Dated 11,04,98,

Dear Shri Prabhuji,

Itr is indeed gratifying to note that
the country has entrusted the important and sensitive
subject ofvEnvironment and Forests to a young and
dynamic leader in you., 'I am confident that under your
able leadership, the environmental and forestry
related issues will receive due priority at the
national as well as state levels to ensure sustainable
development of the country. I on behalf of the people
of Arunachal Pradesh énd my own behalf once agaln
convey our best wishes and hope that you will achieve

the desired levels of success in all your endeavours,

As you are aware Arunachal Pradesh is a
major staté in ierms,of forests. 1In fact it has the
largegt forest area in the country after Madhya Pradesh
and is d endowed with the richest bio~diversi£y and
genetic resources. Howevef, due to lack of financial
resources ahd infrastructural handicaps the stéte,has -
not been able to bring the entire forest areas under
scientific management and protection, This state,
therefore, needs your special attention and preferential
treatment to enable it to address the forestry related
issues, I will look forward to your personal visit to
this area for a first hand knowledge of the development .
potential and about the probléﬁs of the state in this .
respect,

However, I would like to apprise you of an

immediate problem that has cropped up due to orders of

transfer issued by the Ministry poéting some IFS

officers of this state to Mizoram, As per those orders

Contd.. ’o
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I am to release ‘as many as 6 (Six ) middle level IFS
officers all at atime without any substitutes being

posted to this State. Of these , one officer namely
Shri“E.M.Shukla, DCF has been posted in.the_wﬁnistry
another L.CF namely Sri GW.N.Roy hes beon posted to

Mizoram and 4 (four) officers namely $/Shri T.Millang
G.N.Sinha, LXK Pait, M.Namchoom have been promoted

and pested transferred to Mizoram as Conservator of
Foresté;

.In T is context I would like to draw your

kind attention to the fact that the Arunachal Pradesh ]
unit of AGMUT cadre has 34 senior duty posis. Its central
deputation reserve quota is 7 against which we have

already deputed 9 (Nine) officers and against the

provision of 8 (Eight) posts for state depqtétioh.we

have deputed 5 (Five) officers. Agaimst the 34 { thirty four)
senior duty posts the State has. only 26-{twentv six ) IFS
officers in position including the 6 (Six) officers under
orders of transfer. Thus if these six officers are releasadd
as per orders issued by Govt. of India, there will be a
acute shortace of officers at the level of Cohservatpr

of Forests and Dy. Conservator of Farests in thé departmeht
with only 20 (twenty) officers being left against the

cadre strength of 34 (thirty four) . §/Shri T.Millang (IFSg2 )
and L.K.Pait {IFS 83) is promot ed as CF are holding current
Ccharges of two territorial circles against regular vacancies
in the State and Sri G.N.Sinha (IFS 83) and Sri M.Namchoom
(IFS 83 ) who have also been recently promoted as CF are
on deputation with APFC Ltd, a State Govt Undertaklng
as General Managers of the sald corporation and these posts

are equivalent to CFs and so far manned by IFS officers,

Contd *8 o
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I ém.also to invite your kind atfentioﬁ to the
- transfer order of Sri G.N.$xrRzx Roy , IFsS who is now
holdlng the post of OCF ( INdustry in the officeé of the PCCF
and is deallng with the matters related to implementation
of Hon'ble Supreme Court of India's orders 1mp051nq ‘restr-
ictions on Operation and management of Foresb resources,
Sri Roy is also appointed as Member Secy , State level
committee for inventorisation of timber , relocation of
industrial estates, fixing of floor priceé for the seized
timber etc. His release at this kimx stage will create
dislocation in implementatioﬁ d the Apex Court's order.

I may further point out that Shri G.N.Sinha,GM(T )
is appointed as Member Secy. of the core team for imple-
mentation with World Bank!s assistance tothe state and his‘
transfer to Mizoram will be set~back for the' proposed '
project at this stage.

Therefore, in the interest . of public service
and greatest interest of my State , I am to Tequest you to
kindly review the above transfer orders and allow sri T.
Millang, Sri G.N.Sinha, $ri L.K.Pait and Sri M.Nancoom who
are all promoted and transferred to Mizoram to join as
Gonservator of Forests in Arunachal Pradesh itself on their
promotion as Cohservatorupf Forests on regular basis. Sri
G.N.Roy, IFS,ICF may also be allowed to continue in
Arunachd Pradesh for some more time,

An early action will be highly appreciated.

With best regards and best wishes,,

YOUTS * eenvenesense
To,
Shri Suresh Prabhu,
Hon'ble Union Minister for
Env. & Fordsts,
Govt. of India,
New Lelhi,

(LIJUM RONYA )
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. . SARVESHWAR JHA  JOINT
SECRETARY (.)

No., A.42011/2/97 - IFs I¢ ) _FROM

KINDLY REFER MINISTRYS TRANSFER ORDERS NUMBER A -
' ‘ : 42011 /2 /95 - IFS-I Op SECOND FEBRUARY 1996 AND NUMBER A -
i | 42011 7/ 2 / 97 - IFS-I OF NINTH ‘MARCH 1998 (.) IT WAS NOTICED
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} ‘ © MARCH 1998 ORDERING 'I'RANS[‘LR OF SHRI G..N.SiNUA, IFS TO MIZORaAM
o i
¥ )
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e Rig STATE EXPRESS TELEGRAM

TSNCHIEF SECRETARY , ’ &
+ SPNMENT OF ARUNACHAL PRADESH , Al
h . ITANAGAR

/

NO.42011/2/97-1FS-1  (.) FROM MIRA MEHRISHI JOINT SEGRETARY (.)
KINDLY REFER THIS MINISTRY PECISION ORDERING TRANSFER oF
SARVASHRI ~ GN SINHA LK PALIT AND M NAMSOOM ALL IFS OFFICERS FROM
ARUNACHAL  PRADESH TO MIZORAM UNIT VIDE MOEF ‘ORDERS OF EVEN

: T-NUMBER DATED NINTH MARCH 1998 (.) CHARGE RELINQUISHMENT REPORTS
' IN RESPECT OF THE ABOVE OFFICERS HAVE YE1 NOT BEEN RECEIVED IN.
THIS MINISTRY (.) KIMDLY INDICATE DATES OF RELIFE OF ABOVE
OFFICERS (.) IN THE EVENT ANY OF THESE OFFICERS ARE CONTINUING
IN ARUNACHAL PRADESH = . DESPITE MINISIRYS DECISION THEY MAY
IMMEDIATELY B8E RELIEVED DIRECTIONS TO REPORT 10 DUTY AS
CONSERVATOR OF FORESTS IN FOREST DEPARTHENT OF MIZORAM (.),
COMPETENT AUTHORITY HAS FURTHER DECIDED THAT SERVICES 0OF ABOVE
OFFICERS SHALL NO1 BE AVAILABLE -T0 THE FOREST DEPARATMENT OF
ARUNACHAL PRADESH BEYOND THIRTYFIRST MARCH 1999 (.) ACCORDINGLY

. ALCOUNTANT GENERAL ARUN+HCHAL PRADESH IS BEING SEPARATELY ADVISED
CWITANINSTRUCTIONS TO STOP DISBURSEMENT OF PAY AND ALLOWANCES OF
- SARVASHRI  GN SINHA LK PAIT AND M NAMSOOM IFS REYOND THIRTYFIRST
MARCH 1999 (.) KINDLY CONFIRM TELEGRAPHICALLY IMPLEMENTATION OFi
CENTRAL GOVERNMENTS DIRECTIONS 8Y ORDERING RELIEF OF THE§E§
OFFICERS FROM ARUNCHAL PRADESH UNIT FORIHWITH (.) MATTER MOST
URGENT (.) REGARDS '

, Not to be telegraphed:
No. 42011/2/97-1FS-1 J;g§%T { ,
( A.S.N. ﬂyrf77<flz’ !
. ‘ Under Secretary to 4fie Govt., of India
Ministry of Environment and Forests
CGO0 Complex, B-Block, Lodi Road,
New Delhi - 110 003

/  PARYAVARAN

i

- ——

Dated the 16th March, 1999
e

| ' M .
Copy of the Jelegram sent by post in confirmation.

[ .

‘ \ .
1. The Chief-Secretary, Govt. of Arunachal Pradesh, Itanagar.

&4f//The PCCF & Forest Secretary, Govt., of Arunachal Pradesh,

% Itanagar.
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STATE . EXPRESS TELEGRAM
CHIEF SECRETARY

GOVERNMENT OF ARUNACHAL PRALESH
ITANAGAR

REPEAT

FOREST SECRETARY AND
PRINCIPAL CHIEF CUNSERVATOR COF FORESTS
GOVERNMENT OF ARUNACHAL PRADESH
ITANAGAR.

NOW42011/2/97-IFSm1 {.) FROM RBS RAWAT DIRECTOR (.) REFOTEL OF
EVEN NUMBER DATED 17TH MARCH 1999 AND 6TH MAY 1999 RBGARUING
TRANSFER OF IFS OFFICERS FROM ARUNACHAL PRADESH TC MIZORAM (. )
RELIEVING ORDER OF SARVASHRI T. WILIANG IFS (AGMUT; 1982 ) AND
L&K.PAIT IFS (AGMUT :1982 ) HAVE NOT YET BEEN RECEIVED AT THIS

END (o) KINDLY RELIEVE COFFICEAS URGENTLY TG ENABLE THEM TO JUIN.
. MIZORAM UNIT AS PER ORLER OF EVEN NUMBER DATEL 9TH MARCH 1998

AND NURBER 22011/1/95~IFS-I DATED 22ND MARCH 1995 IF NOT ALKEADY
RELIVED (. ) ACCOUNTANT GENERAL ARUNAGHAL PRADESH IS BEING
SEPARATELY ADVISED TO STCP DISBURSEMENT OF PAY AND ALLUZANGES OF
SARVASHRI T MILIANG AND L K PAIT FROM ARUNACHAL PRALESH UNIT
FORTHWITH (.) MATTER #OST URGENT () REGARLS

PARYAVARAN

Not to be telegraphed :
No. 42011/2/97-IFS=1I

5d ALG.P.Haldargj

Under Secretary to the Govt, of India
Ministry of Environment and Forests
CGO Complex, B-Block, Lodi Road,
New Delhi - 110003
Dated the 'gch July 1999

JCopy of the Telegram sent by post in confirmation.

/
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The Governor of Arun;chal praGesh is pleased
u“feleive shri L. Pait,Irs,Dy.Conservalor of iorests from
Q“VF.Df srunachal Pradesh frow the date he hands over the
ahakge 5f Centrel Circle to shri A namsoom, I, Conservator of

Forests, .lestern Circlz, Shri pait,is alsd allowoad to avail

earned leave for 25 days after nanding dver tine cherge of Conser-
. wvator of ﬁogests,Central Circl «,Pasighat,
B It is Furthoer orcered that Zhri L.K.Palt,
1. . snould hand over tne charye o: centrel Circle bufore
P
40 3@/10/99 posltively wnd thiat dn the ovent of falling o hand
i . . P . P -
| o&e&\ghe charge to sari .a.iansdom beisdre 31/10/99, shri L.K.
Péit,f;b,D.C.F. vill pe deemew to have buz:n relieved w.e.f.
v 1)/11/93 (Fn) from the charge of Central Circle, Pasighat and
. - H . } .
fi s all stafd released froa the Govt.ol A.P. to enanle him tO
' B . . . .
N | peport Lo govt.ox ddworam on ads proadtion ds Conuervator of
, - . PR k) B
I .ﬁaruatg in pursuunc: to the Govt.o% Tndia, Hinistry of anvironment
% o Forusts, New Delhits drucs G A42011/2/97-1FG -1 dL.9/3/98,
’ il
t - ! .
: 5S¢/~ .R.ilehta
. ' principal Secretary (Z&F) .
' ! ' Govt.of A:z:sltanagar.
’ WO 207,102/79/5-A/ 35 BB —-6565  Dr.ltanager, e 26lhoct 99,
' . <) ) I
i ' Y
( { (Copy toas-
; .
| .i) The seégetary ts Hon'sle Governor,Iltenagel, i F. .
v i AN . R “
[ By Pre Secretary to .lon'lle ChisE Mlnlster,ltanagarJh.bu
i L ‘ . '
, h’ ﬁ) Tne P.... to iontole ainistear ( 20),Ttena el idle
' bl . ) . Ce - , .
? { -ﬁy: The .5, £y the son! sle indister for sState (L&F)»
i ! 1‘ melP.Itanagar. . /
i | W, .
- + 8" The P.s.to all . nisters/Speaker/by.cpeaker OF Itanagar/
‘ N Naharlaguil,a.P.
i - . . L s
| " B) The wirector td cihe ‘Govt.of india, inistry oL nviron-
, b ' nent & Forests, peptt.os waviconaent & Forasts,pParyavaran
! \I' ahavan, C6O Comgpex,Ladi Road,Nuw velhi.
| O '
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; ’ _
) ) Thi: -, e Coine T e Conluiacingl 2redesn,
s 0{,// Tne Cnier “eCretLry, v, o Sleorai, Ll
r 9) All Comnived vners w0 sreteris,eove . of ALl
10) A All Heaus >f Ueptts,Itcnaggr/taharlhgun,k,p'
I, i . . . .
a 11):# All UY.CDJﬂlsalOnOrS/AOGl.U/.CDMﬂlei)ﬂﬁf@,AoP.
‘ . T o | .
L 12) 1 tne Principal Cijef WML LIV T L 5 2 deust »GOVE L OF
{ uki;uoram,szZWhl.
(- s . . -
| 13) ‘ﬁTne PflnClpul Cuiex.C305Q§thJ[ DL orest.,
! Panaaman ¢, tico oy Iqlmnus,po:tulair.
Poota) ~ll Caier Convurvator o7 Fsres;a,Itanngor,L.P.
' .
L8 A1l Conservitor op SO CutL, L fatied ] Pradesn,
' 16) Tie Managlng Lirector, .poe Ltu,Chimpu,VUnwvihar,
Itanagar,s.p,
. 17)  The Director,state Forest Ruseare Inutltth,Chimpu,
g dVan~Vihar,Itunagar.A.P.
. 13) All Divisiongl Por st Officers,A.P.incluGing Dy.Chief
: Jildlife cdrdenNai Naharlagun,
Co1) Tﬁa‘Pﬁéncipal,A.P(FCFaSt Training 5chool,Raing,A.r.
. ) X . ) . )
i 20) The virwctor oy Inudormation sne public Relitiong,
' ' Nehurlagun, s .p witn the Fecuest o pubblish in tha
PLficiul Gazette deeordingly,
Loel) The wEficers C2NC rhad for pnegp bisormatcion g h-.Cesary
‘ ;?Quiun, 1'ne fancing g taking over the churyge report may
- Plecse p. Sunt L3 tnis sefice immmdidt¢ly £2r turther
s éit;ctif)ﬂ .
C22) ' AL srancp of gnji . Diédice _or inéormeti o,
23) Ene perssnal fiie >y O 1oy 2UICEI N,
N t .
¢d) Haster copy ile, \
$3)  vn Spare copi s,
¢ ‘ Q& ~—ram——
| - S L’t{ H
; - \ _ ( Rezincra khokp ) DCF (H1)) ..
X ! N for principal,dacretary (UNVt,.& Foredts)
o ] ﬁyx.af.A:unachal.Pradeﬂl
O | X Ttanager,
'_# . t ’"
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CF i U AC. AL .-.uJ:oﬁ
OF &Coulot5esColliRAL CIRCIE:s szt
GHAL- 791 1.2,

L ELIC A1 10k

Yle, the undersigned do hereby notifvy to the Treasurv
¥ Ulicer, Pasichet and the rranch Manaﬂer, State Banlt of Irdia,
| T . 28ighat that we have on the.w afternoon of 29th Oct /1999
o tace over and taxen over the charjge of the office of the

~onservitor of Forests, Central Arunachal Circle, Pasi that.

The specinen signature of the RelleV1n Officer
duly atteste are encloaed herewith.

- V‘A
T e e

| .
! o th) ( M."amedom |
! ) voﬁservctOf‘vf Foirests Conservator of Forests .
| . 2erlieved CfTicer Relieving Officer ’
K . . /?‘7 ] v
ero, e, 12=7/CAC/ T/ f) / Dud.l'asi “hat, thpég@ﬂOct'99.
! copv alon with signature nf o telievin: OfTicer anly .
: attested forwarded to :-
i 1}| The Treasury Officer, kosighat, oot uLﬂnH Diastt., J.h.
| ' Vo . - . FAR
' 2, The Branch llanasger, 3tate Bak c¢f Lndla,,P asighat
, &

Braach, uast Siang District, L.P.
l Cop" /pywﬁrded to:

Ll/’ The Prmncxpai Chief Con.ervitor of Forests, Deptt. of
Environment & Forests, Arunacl.al Pradesh, Itana-‘ar
_ . alon:with two covies of Certilicate of Transfer of
. chearge for Cavour or information and necessary action.
| s refers to his order i'0.FCR. 192 /79/E~A/ 35,555~
: 655 dtd. 26.19.99. :
 The Accountant General(A/Cs, Arunacial Piacesh,
. MaghZlays etc. Shilling alongwith the copy of certi-

ficzte of Transfer of charye fo1rr information and {
necessar' action.

&

2. The Director of Accounts, Govt. of Arunachal Pradesh,
Neharlagun.
' The Chief Conservator of Forests (Wildlife/RiV), AP,
Itanazar/The Managin: Director, A.P.F.C.Ltd,,Itanagar.
Py All Conservator ol Forests, A.P.
O, All Divisional Forest Officers A.F./All Divisional

Manaers under A.P.F.C.Ltd.
The Director, 3.F:R.I., P.B.VNo. 159, Van Vihar,Itasc 7.

3! The‘Principal, A.P.Forest 5chool, iloing.
{ 9, . Account Section of this effice.

P e L d
L
————

g . . . (. Napsbom )

; : ' _ Conservator of Forests
it crmtral Circle::Pasighat !
}
]
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spri £,5.8, nawat,

Rrector to thw dovi, of wadia,
finiatry of Eavisonuwent & corosts,
Paryavaran Bhawan, CGO Coumplex,
'1pdl Road, New- velhi ~ 110 GO3.

Subje Appointment on promotion to the pout cf Consere
vator : £ Forests ia tine pay gcale of Bs,164G0l30- N

55 § o " /:?/

| | Thiw s to inform you that the Minlsiry vide order

‘No. &3011/2/97~1rs-1 datad G/3/9C has ccnveyax approval N
to the appointmont o% promotion of Anri L. &, Palt,IF: as \c\\
Conservator of Porests alon with others jm posted [ i
Miroram vide order aven no, duted 9/3/9C M As par order,

the effact of promoticn as Copuervator cf rorests wili

take effect from the date of taking over charge of the

post™ef Conservator of forests in respeccive constituent

unit by the officer concearned,

In this connection, it may be gtated that shri LXK,

Pal t,IFS was holding the current charme of Conservator of .
Forests, Central Arunachal lorest Circle, Pasighet w.e,
from= 4/8/97 vide Arunachal Pradesh Govt, 's order Neo,Fer,
306/E(A)=2/95/ 0/ 3996531060 datari- 1/5/97, liow/ he ba®
requested to allow him Conbarvator oY Forcestts pay Scale

of w,a,from 9/3/5¢ 4,e. from the date of Lnaue of the

Govt, of India's order dated 9/3/98. In tris connection,

a copy of the representation of shrd L.X, Pudt, I fore
varded vide No, CAC/39/97/:/22ik=6 dated- 7/5/99 which is
self oxplonatory iu also onclosed herewith for reedy refelw
ence, Shrd LK, Padt,IFS, €0 was to coked by this State
covt, to hold the charge of the Cadre post of Censervator
of Forests, Central Arunachal torest Cirele, Pesirhat a8
three Conservaior cf Foresiod avellable in this undt were
on deputation/hoidin” fe-Codre rost(vVir, v KD, Singh,IFS
on depiteticn ns Monaging firector of Mincral Da’velopmen".
and Trading corporution [imitel, Arunuchul Pradesh, ltanagar,
Shd Avinagh Kui.r,Les on deputation us lenaging i rector
Arunachal Prede:h lorest Corporotion iimitad, Itanager &
Shri M.L, Ucori,Ii holding the ex=cucre 103t of Director,
State rorest Rescarch Tnatitute) by which theras were no
- Conservetor of Forests here hold the two cadre rost of
Central Arunachel Feorest (4rele at Pasighat and Shuthern
Arupachal Ferest Gircle,. Peonali at thot Wme,

The Ministry is therefore, roqus gltad lﬁmdiyteouudﬂer
whether Shri LK, Pait,Iis can be promoted and given pay Bcale
of the post of Consaervator of Forests fron 9/3/98 Ln Arunachal
pradesh i,e, frou i date of logue of tha ~ovt, of Indiets
mtification or fruu the dato of uis takls over the charge
of the post of Conservator of Ferests undcr Mzeram Government
where pocted on nrousotion,

Barly decisicn i8 soligited,

E{tﬁlo H As amvev '/ YOurs f”—"thm1y.
_ . <
/ [ fesH
/ A no— = (i ¢ ~
| (D, Muthows )

& Irincipal facy, (Fave

. — / I'
principal Chgul Cunsorfator o’ ’L/ é Cg/i
arunaeie ¥ oirade S
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e - L.K, Palt,Xif, Junscervator of sorests,
Sy satral Arunachal drcle, Pasi;hot for information,

2. mumger copv file,
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p No., 42011/2/97-1FS-1
- Government of India :
5@%5}aﬁ Ministry of Enviconment and Forests

i?g72§¢57(512f) Paryavaran Bhawan CGO Complex, «
’ Lodl Road Naw beihi-110 003

\c fz-4}f5) g&; 5
,P 7[)/ ?, %gs\ bated tha otth Hay, 1989
O_R.D ER .
' ce -
IO ~

$ﬁ - In parlia¥ modification of thi¢ Hinﬁ*ti/ Order of evern

P Aasnd A" Y} ' AnAA o Vowot W
\ Competent Authority, it ha= been duc\dcd to :ntaﬁn S/Shr\ M.

Nowsoum (1FS 11963) and G.H. Sinha ¢ 1FSr 1983) Conservator
af "orests dn  Arunachal  Pradesh constituent unit of the
Arutrachal Pradesh - Goae - Mirsoram and Unton Territoried (AGHMUTY
loint Ceadre,

2. - The other contents of the said Urder shall remain
unC1aQQ£d.
N "

G, (1< “’ﬁ
i;’/ (R. ANAT
~ Direuton

pisteibulyany /

1. The Chief Secretary, Andaman and Nicobar 1slands

Administration Port Blair,

2. the Chief Secrélary.'Govt. of Mizoram, Aizaw!l,
3, The Chief Secreta-y, Govt. of Arunachal Pradesh
' Itanagar,
) 4';1 R ,
4, Ihe Chief Secretary. Govt, of Goa, Panajl,
vk . ) .
; 5. The . Chief Secretary, Pondicharry Admin stration,
Pondiehery
: \ .
6. The Chief Sacretary, NCY of Delhi, Delhi. ‘
LT The Administrator, Govt,  of bawgp DYy, ang, Cadra and
a. The Principal Chief Conservator of Forests and Secretary
[ Forests, Andaman and Nicobar Islands Administration, Port
' . Bialr.
g, The 2rincipal Chiet Conservator of Forests and Secretary
 Forests, Govt., of arunachal Pradesh, Tlanagar,
i
10. The Principal Chief Conservator of forests and Secretary
"Forests, Govt. of Mizoram, Ajzawl,
WA

¢ N
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GOV’?F'QI\IM['IIJ'J‘ Ul /-\."\‘Uf.’r’\CF'J/\L PRADEGH -
7 ﬁk OFFICE OF PHp SECRATARY (oxk “5TS) ARUNACHAL PRADESH
.’;;: J.‘T/l..".‘/‘.G;XQ~791 111 .

R \

Moo Shri J.L. Singh, 1 (114 14979)m

SR NTTIE R POLt of Conuurvmtor of Forests,
Lastory Circie, Tozy,

Y e - — L

2. Shri Avinash Rumar, 1pg (AGMU;1979)~ o
‘ dgainst the .post of Conservator of,Forests,

wOrklng Plan &.ResourcesSurVey Circlem
Itanagar, )

¢ The appointmentgshall be Subject tq tcrmination ;
ear&ier on availability of incumbentg Fegularly

Promdted ang POsteqd in by Govt, Of Indig against
~ thesge Vacancieg, ‘

The Sovernor Of Arunachal Pradesh ig
further Pleased to allow 3hrj Avinasgh Kumar, Irg
- (AGMU 1979) +to hold charge of DCF(HQ) in the office
of the undersigneq with effeat from 15-1-1993(pn) in
Addition to hig duties gag Conservator Of Foregtg.
, « Without any extra Feémuneration,

(G.P. Shukla) a?‘f/a/'g
Secretary(Fbrests) )
. Arunachal Pradeg@; Itanagar
. Memo No, FOR-367/EA/81/P-_-1./§.‘0‘-0, -5 100
T T " Dateéq Itanagar ' :
: . - < ' the th Feb 93
. | T . Q,<7 b/ |
Copy to:e >

1, The\Secretary to Hon'ble Governor,
Arunacha) Pradesh, Itanagar,

2. The ppg to Hont'ble Chief Minister,
Arunacha] Pradesh, Itanagar, |

' S . 3. The ps ¢q Hon'ble Minister(Foreécs)
Arunachal Pradesh, Itanagar,




L4 > - °
- ) 2 -
5. The Dy, Secretary to the Covt. of India,
Ministry of ENvVironmornt ond Forests, S
Department of snviornment & Forestg y Vad ~
and Wildlife, Paryavaran Rhav.mn, “ \5
OO Compilix, Lodi’Road, Hew Delhi. :
Copsidering the urgency of_appointing' :
Suitable . officers dgainst the saig
' Sanctioned posts for smootl . ' -
. : ﬁunctioning of the departmental organie _
.,‘sat%on the above sgniormost'bcﬁs CAFaN ; , -
Gﬁfmae£a5available in the state have &
been" considered for appointment for a ‘
period of 6 (six) mottths” on adhoc basis
aslocal arrangoment,
6 Thg'P.S to Chief Secretafy; Arunachgl :
i “TnPradesh, Itanagar, —
» ‘7. All Dy. Commissioné}s/Addl. Dy.
| Commissioners, Arunachal Pradesh }
4 ¢ 8« The CCF, Wildlife, Vig. ete. Arunachal 1
e 7. -, LPradesh, Itanagar - . T : i '
i g”;ﬁ"? oo L . ' ) R 4
e 3%9%}@;1 Conservators of  Forests, Arunachal C ' ‘
:ﬁ;"ﬁf&%;‘Pradesh‘ S : N
{ 104, - The Managing Director, AP Forest
4 ;wfﬁ;ﬁCorpQration Ltd.. for information.
‘ 11, The birector, IPR, Naharlagun.
12. All Divisional Forgst .Officers, AP Foregt - |
" .. Degpartment including Dy. :Chief Wildlife ‘ :
- Warden, Naharlagun, .
13. The Principal, Arunachal Pradesh Forest
. 8chool, Namsangmukh., )
i 14T'STHélOrchidologist, Naharlagun,
ﬂ 15. Thel Officers concerned for necessary
' dction, . , o " :
.16, All branches of this office. ' ' '
17, - Personal file of officers concerned.
' ——— ’ ! oy
18. Ten spare copies. é&ﬁx o o . 1.
.. \, . I
e R /,4'9 ' ' ..~-1‘“;v..
t ¢ '..', . ~ y ’ ‘.‘\“:&E‘c"&c;ii ,&N v ,.- ',
R . L 429 )
: - (GiP.“Shukla)_ : PR i
& e T " Secretary(Forests) 4 i
~ " ... Arunachal Pradesh: Itanagar ;
4 e T .
f ” SRCUNE N
. (L8 ;‘ ‘ "

| . '

-~
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CooVer . diofite o 3 dee by
MiNLslly of @hvietuson b Poten

Lot yavirran Blhiavetn,
(j‘u'() Cotplex, Lodl Road, v L
New Delhi~ 110003,

Dt. 5/7;§ oct/93,

i 6 R OBR

The approval of the preéident is hereby conveyed

L e

tééthe promotion of the following Indian Forest

; _ Service
officers borne on the -GMU cadre of the IFS as Conservator ;
of |[Forests :- < !
s/shri ' - . :
« - 1, H,C, Dhawan .MU 1977 ' ' f‘
24 Chander Nath AQUU 1978 C A
| /3, J.K, sindh AQMU 1979 ’ g
4, Avinash Kumar AQMU 1979 ‘
—— - ) '.f
5. MJbe Deoril AU 1979 !
6, B.S. Baniwal A MU 1979 -k
Y Aaau 1979, F

I7. P!K. .S@n

, ; rThe appointment of the above mentioned officers
will be efﬁectiva from the dates on-which they assume
cyarge of the posts of conservators of Forests infﬁrunachal
pradesh and ‘apdaman & Nicobar Islands Admini stratfon,Port

"plair. .
“ sd/- A.K. coyal, :
Dy. Secretary to the Govt, of India,

1. Chief gecretary,Govt. of h.F, Itanagar.
2. chief Secretary,hndaman & Nicobar I1slands,
Port Blair.

[ -

8., The Forgst Secretary.

*M.;T he Forest secretary.
pyair (2 copies).

e Principal C.C.F, NTF.

‘he rrincipal C.C.F, f..Andaman & Nicobar 1581

feration port Bl adr.

The accountant Gene a and .1 otC,

. 7 ghillong. '

B8« DY, Accountant ceneral,

L Blair. .
9, Officer concerned thooudh }.C.C.F, O

(| 10.Personal f1le of thg officcrs.

11, guard file. |

| 12. spare copies.

Administration,

of a.l', Ttanagar (5 coples). .

Govt.,
S,,ndministration,rort

a& N 1sland

I¢ansgars _ |
ands naminis-

Ny ral, ASsam= Mec halay
hndamah and Nfcobar 1slands, lort-

F., & W&N Isdands
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- PEPARKTHENT OF ivT).0. oo g O F Ol i g >
. LIAL AU, C§)

7 NOLJFOR, 72/13(;“) O YR QY :‘5'2}},-() .
e ‘ / ‘AWH% > 7 Ded, Itanagar,

i ' | | the }/’/73 Dec/93,
\/ S/ $ri 3L, siver, 1pg
2, Y Avinash Kumar, IFs
3. " M.L. Deori, IFs
4, " B.S. Baniwal, IFS
5. " P.K, Sen, IFs

Sub:i~  Promotion / noesting orders,

N Enclosed please fing herewith the copies of the
fol{gzing orders received fran the Gvt., of India,'Miﬂistry
of Edvfh?nnent & Forests, New Delhi rerrding your pramotion
to tﬁe post of Conservetor of Fore. L osubsequent posting
sokders for your inforration & Hecessary action, - .

1) Order No. 42011/1/93-1Fs-T dt, 5/7-10-93 /

Fegarding promotion to the post of
" Conservator of Forests,

2} Order No, 42011/1/93-IFs-1 dt, 5/7w10-93
' : ' Transfer & Posting order

1
. » .
. C~,

Enclo:- As_above, -
o ' ( R..#MODI ) DCF(HN)

T e for Principal Chief Conservator of Forests
; AN Arunachal Pradesh ::: Itanagar, ;
N .

Copy to ;-

l. The Managing Director, n.P.F.C. Ltd. % along with
2. The Conservator of Forests, Lastern y above orderx for
Afunachal Circle, Teszu, { their information.
X
X

3. The Conservator of Forests,
' WP & RS Circle, aA.F, Itmnagar. ‘
. N P ,l~5 { ) ) l.
1 4, Personal file of officers concerned,
¥ ! '
f'\.‘

o '-' ’ / -

TR A

1 ( R.'MODI ) DAF(HQ)
; for Principal Chief Conservator of Forests
Arunachal pradesh ye Zt3nggar,
Y _‘J_lﬁ;‘“« ({ﬁ' .

T

v

B

KRXX



No. 42C11/F/93-1rs-1

/ - T
s Govt, ol India, COQ ' /
» Ministpy of ERvironment & Folests, / d @
‘ , : ’ Faryavuaran L’ljé.wan,-'
oy coo orplex, Lodi:Raad,
T pDtd., the 5/7th O0ct/93e . .
ey R
X ORDIER .

Consequent upcn thelr promotion .from Dy. Conservator
. of Forests to the posts of Conservator of Fprests, the transfexr/.
postings of ‘the following Indian Forest service officers of A

. n@MU cadre are hereby ordered with immediate effect :- ‘

L RT T Ree T TS T T T TER T T il iy
:1.& EO&- - I;'-F"':"l:“'?.;ll";' "‘“‘ ";.‘- Lamlll o —' ‘-"'. —‘-‘- ———————— —— G G Gy W -
Cg/shry T - .
1, - " H.C. Dhawan Andaman & Nicobar Andaman and
S Njcobar Islands, b
' port Blair | %
vice shri A.Ke | 4
: wahal who has :
. . been gelected
. oot : , for Central
SRR I § L. sin . prunachal kradesh andaman & -,
S - i Nicobar gglanda
port Blalf:
3. S . 4,'?;'v'ina§f1?- Kuitar Arunachal P}:adeSh Af\inad'lai-:'l-‘radesh .
s, W M.L.Deord - do -t - do -
v 50 n . P.K. sen - do "" ‘ , ) -'® -
" 6. w ' R.S. Beniwal - do w - d -
. Sd/c AKe myall a .
o _ DY. secretary'to the QOYQQ qgﬂln‘ia. ;
' Qistri.'bution- 3 ot
i..mhe Chief gecretary. ;\..'r;‘Itanagar. ?
imre ‘Chief Secretarys b & N Islands, Tort Blalt. X

b Forest. [, TtAnagar. ' -
Hb Foresy secretary,Govt, of n.b. o .
., ' he Fo;é's‘:te.chretary, n & N Islands, Tort Blair.

. Ime trincipal €.C.F, Govt. of N.T,Itanagar. |

6. The Principel C.C.F, gs n & N 15land, Fort Blalr. ,

Te ?'(The";\ccountant' Gene¥al, Assam—Meghal_a.yav,j ;\.P, Itana_‘gax'f_. o

8.;,' The Dy Aocounta_ng-'ceneral, A & N Islands, Port B,l,a}r o
9, The Offiéers concerned through Principa_l’ C.C.F, AF | -

' & A & N-Islands, ‘pPort Blair. . s
10, Fersonak file of the officers.
11, Guard £iles e |
12, spare copies- 10. b .

e e




¥V,

v | ‘.DEPARTMENT OF ENVIRONMINT & FORELTS

GOVERNMENT OF ARUNACHAL PRADESH 7
IT‘\NA ‘x.‘.\R »

NO.FOR(1C2/79/k6 [ » '~ Dtd.Ita.  thMarch/2000
pﬂ)(v e '
To, “')/
The Uirector
to the Geverument of India, ’
Ministry et Environment & rorests,

Paryavaran Bhawan. CGO Complex,
Lodd Road, Naw~ Delhi « 110 003.

Subi~ Appointment on promotion to the post of CF's
Pay Scale of . 16500—450-20000/- in respect of
Shri L.K. Palt, IFS (now CF, mizoram).‘pg?/g)AﬁD
Refi~ Ministry's drder No. 243011/2/97-irl-1 dated-
9/3/98 anc this offica letter NoWior.102/79/
LA/ 149-51 duted- 2/6/99. o
NI

I am directazd to refer Uy 1he above meniioned
letters on the subject and to rejuest you Lo communicate
the decision of the Ministry waether Shri L.k. Pait,IFS
(now Cengervator ot Forwsts, Wizoram) can be promoted
and given Pay Scale of the poat of Conservator of Forest
£rom 9/3/98 in Arunachal Pradesh i.e. from the of Noti~
ficatien of Ministry's oxder or frcm ine cdate of his
teking over the charge of the nost of Conservater of
Forasgs under Mizoram Gevernuent where posted on promo- .

tion.

Sir,

/
! {ours faithfully,

I
. N tas P e a0
( K. NaFChoozf}'bbk(unD) ‘
for Principal Chiler Consarvator of Forests
2 pPrincipal Secrctary(Envi.é Foresis
;S?Afﬁnachal Pradesh i3 ltanagar.

' to i~ o
??p¥he Pringinal Chief Conservator of Forestis 8 Sagratay
(Bt tonaent & Forests), Govt. of Mizoram, Atzwal.

, : )
2. Master copy file. I

¥ %
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Shri Lila Kanta Pait - - Applicant
Vs.
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ORIGINAL APPLICATION NO. 16/2002
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH

Shri Lila Kanta Pait - - Applicant
Vs.
Union of India & Others | - - Reépoﬁdents

Reply on behalf of the Respondent No. 1

[, Ashok Kumar, aged 46 years S/o Late Shri L D Kalra,
working as Under Secretary in the Ministry  of
Environment & Forests, Government of India, Paryavaran
Bhawan, N ew D elhi do hereby solemnly affirm and say

as under: -

2. That | am Under Secretary in the Ministry of E:nvirbnment
& F orests, Government of | ndia, N’e,w De_Ih_i and having
been authorised, | am competent to file this i‘reply on
behalf of RespondentNo. 1. | am acquainted with the
facts and circumstances of the case on the basis of the
records maintained in the Ministry of Envirdh’ment &
Foreéts. | have gone through the 'Application and
understood and contents thereof. © Save and except
whatever is specifically admitted in this reply, rest of the
averments will be deemed to havebéen denied and the

Applicant should be put to strict prbof of whatever he

claims to the contrary. ' (sz”_\()
\ , ‘ —\ 4

(saive e/ bob Kuman)

P SRICE IR widor
o ‘\'4 - nEiEd

Log ciuly
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4.1

> 2d |

; ' - 2
lndiah Forest Service (I.F.S.) is one of the three All India
Services' constituted under the All India Services Act,
1951. The service is organised into cadres, one each for
a State or a group of States. Wit_h‘,-the conferment of
statehood oh a number of Union'Térritories in the late
eighties, the erstwhile Union Territories Cadre of IFS was
reconstituted as the Arunachal Pradesh-Goa-Mizoram-
Union Territories(AGMUT) joint Cadre of IFS and notified

" vide Department of Personnel and Training Notification
No. 11031/35/88-AlS(Il) B dated the 28" December
1988. With this notification, the UT Cadre of IFS ceased
to exist and the last time promotibn of State :Forest
Service (SFS) officers to the UT cadre of IFS was made
in 1987. The State of Arunachal Pradesh is a
participating unit of the Joint Arunachal Pradesh.-Goa-
Mizoram-Union Territories (AGMUT) Cadre of IFS. The
a'pplivcant herein is a promotee [FS officer of Arunachal
segment of AGMUT cadre and was appointed to IFS with
effect from 12.6.87 and was posted as Deputy
ConServatof of Forests(DCF) in Arunachal Pradesh.

The applicant was promoted to the post of Conservator of
Forests in the AGMUT cadre vide order No. 42011/2/97-IFS

| dated 9.3.98(Annexure 2 of the O.A.). This order clearly -

stated that “these orders will take effect from the date of
taking charge of the post of ConseNator of Forests in
respective constituent Units by the officers concerned”. It is
submitted that by this order it was made clear to the
applicant that the promotion to the post of Conservator of
Forests will be effective from the .date the applicanf takes
charge of the post of Conservator of Forests in a constituent
unit of AGMUT cadre. It is further submitted that on the
same date vide order N0.42011/2/97-IFS |, the applicant was
posted as Conservator of Forests in Mizoram segment of
AGMUT with immediate effect.

(i wATE A bt Kumar)

YT e i NI 4
g faof T T LEEA
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Govi.6fincis, lew Delhi
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4.2 The applicant instead of joining Mizoram segment of
AGMUT cadre remained in Arunchal Pradesh and on
account of reasons known to him did not get himself relieved
from the Government of Arunachal Pradesh to join his post
as Conservator of Forests in Mizoram as per the order of
Government of India referred above. Ultimately he was
relieved from his posting in Government of Arunachal
Pradesh vide Order dated 26" October 1999(Annexure 10 of
OA) and he joined Government of Mizoram as Conservator

of Forests.

4.3 /' As/the applicant joined as Conservator of Forests in

overnment of Mizoram on 21% January 2000 his promotion

to the post of Conservator of Forests is effective from that
date only and he is entitled to the salary of the post of
Conservator of Forests with effect from 21% January 2000
when he joined the Govt of Mizoram. As per F.R. 17(1) an
officer shall begin to draw the pay and allowances attached
~to his tenure of a post with effect from the date when he
assumes the duties of that post, and shall cease to draw.
them as soon as he ceases to discharge those duties. It has
also been provided under this rule that an officer who is
absent from duty without any authority shall not be entitled to
any pay and allowances during the period of such absence.
In view of this the applicant is entitled to draw the pay and
allowances attached to the post of Conservator of Forests
with effect from the date he assumed the duties of that post
in Government of Mizoram. Having thus submitted the brief
background of the case, the answering respondent submits
para wise reply to the averments made in the Original

Application in the succeeding paragraphs.

44 In reply to para 4.1 the answering respondent has no

comments.

(zwvw A/ Asbol Kumas )

AT ad Uidr Ll vty
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In reply to para 4.2 it is submitted that the applicant was
promoted to the post of Conservator of Forests vide Order
No. 42011/2/97-IFS | dated 9.3.98(Annexure 2 of the O.A.).
it is further submitted that this order clearly stated that “these
orders will take effect from the date of taking charge of the
post of Conservator of Forests in respective constituent
Units by the officers concerned”. It was therefore made clear
to the applicant that his promotion to the post of Conservator
of Forests will be effective from the date the applicant takes
charge of the post of Conservator of Forests in a constituent
unit of AGMUT cadre. It is further submitted that on the
same date vide order N0.42011/2/97-IFS |, the applicant was
posted as Conservator of Forests in Mizoram segment of
AGMUT with immediate effect. The applicant joined as
Conservator of Forests in Mizoram segment on 21% January,
2000 only. In terms of Fundamental Rule 17(1) an officer
shall begin to draw the pay and allowances attached to his
tenure of a post with effect from the date when he assumes
the duties of that post, and shall cease to draw them as soon
as he ceases to discharge those duties. In terms of this rule
the applicant was e ntitled to have the pay and allowances
attached to the post of Conservator of Forests with effect
from 21% January, 2000 when he assumed the duties of that
post and not from any earlier date as is being claimed by
him. In regard to the averment that he was allowed to hold
the charge of the post of Conservator of Forests, Central
Circle, Pasighat in Arunachal Pradesh and therefore he
should be allowed the financial benefits of that post, it is
submitted that the applicant was posted against the post of
Conservator of Forests, Central Circle, Pasighat in
Arunachal Pradesh by the Government of Arunachal
Pradesh vide their Order dated 1% August 1997 (Annexure 1
of the OA) in which it was clearly stated that the applicant is
posted to hold the current charge of Conservator of Forests
in his own grade and scale of pay. The applicant was at that
time in the grade and scale of pay of DCF only and was

ﬂ\gwwwm ar)

daz wlwa widor Secletuly
gt 1L &l nEEdE
Miaic.y of Las v {Fo:ests
LU FTRNTRPIA 1Y feied

Govt. of india, New Delhi



4.6

4.7

4.8

4.9

y 5

entitled to the pay and allowances attached to the post of
DCF only. The .reply statement of Government of Arunachal
Pradesh (Respondent No. 2) may also be reférred to in this
regard. The promotion of the applicant to the post of
Conservator of Forests was to be effective from the date he
assumed charge of the .post of Conservator of Forests in
Mizoram segment of AGMUT cadre. His contention therefore
that he is entitled to financial benefits of the post of
Conservator of Forests from a date earlier than that is

misconceived and without any basis.

In reply to para 4.3 the answering respondent has no
comments as the averments made therein are matter of

record.

In reply to para 4.4, it is submitted that the averments made
therein relate to Respondent No. 2 and the reply statement
of Respondent No. 2 may kindly be referred to in this regard.

In reply to para 4.5 and para 4.6 the answering respondent
has no comments as the averments made therein are matter

of record.

In reply to para 4.7 and 4.8 it is submitted that the applicant
did not join Government of Mizoram as per the order issued
by the Government of India and on his own volition decided
to remain in Arunachal Pradesh. It is further submitted that
this is a case where the applicant remained away from his
promotion post for his own reasons, although the post of
Conservator of Forests was offered to him. It is for this
reason that F.R. 17(1) will be applicable in this case. The
assumption of the charge of the post of Conservator of
Forests in Mizoram segment by the applicant was delayed at
the instance of the applicant himself, and in such
circumstances, the applicant cannot lay any claim to pay and
aIIowénces of promotion post, which he chose'not to join for
his own reasons. As regard the contention of the applicant

that he was discharging higher responsibilities of the post of

(ﬁ'ﬁ'm AL ha\_y‘\ xM ‘

axt ufga wndor Secretaly
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6
Conservator of Forests in Arunachal Pradesh it is submitted
that it was a purely local arrangement and the order of the
Government of Arunachal Pradesh had clearly mentioned
that the applicant has been posted against the post of
Conservator of Forests in his own grade and scale of pay
which was that of Deputy Conservator of Forests. The
averment by the applicant that his officiating appointment to
the post of Conservator of Forests was made regular on his
promotion to the post of Conservator of Forests by the
Government of India is ‘incbrrect and is denied. The post of
Conservator of Forests in IFS is a Selection Post and the
applicant was promoted to this‘post after his selection by the
competent authority vide Notification dated 9.3.1998 and it
was to take effect from the date when he joined Mizoram
segment of AGMUT cadre.

410 In reply to para 4.9 it is submitted that the applicant was
never appointed to the pdst of Conservator of Forests on ad-
hoc basis and therefore the averments made in this para are

not relevant to his case.

411 In reply to para 4.10 to 4.19, it is submitted that the applicant
is under the wrong impression that since he was posted
against the post of Conservator of Forests in Arunachal
Pradesh he is entitled to the pay and allowances of the-post
of Conservator of Forests. As submitted in preceding
paragraphs the applicant was postéd against the post of
Conservator of Forests, Central Circle, Pasighat in
Arunachal Pradesh by the Government of Arunachal
Pradesh vide their Order dated 1%' August 1997 (Annexure 1
of the OA) in which it was clearly stated that the applicant is
posted to hold the current charge of Consérvator of Forests
in his own grade and scale of pay which was that of DCF.
Promotion to the post of Conservator of Forests is by way of
selection and when the applicant was selected for
appointment to the post of Conservator of Forests by the
competent authority’ he was specifically advised to join

Mizoram segment of AGMUT Cadre. He chose to remain in

aqt afwg Lud.r Secretaly
quifgesr (4 81 w@Ed
Miatsay of Lava. e ot &AFomsts
' G ire, Ag leEsd

Govt. of tntia, New Delhl
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Arunachal Pradesh for his own reasons and without any
authority of Government order in this regard. Since he
assumed the charge of the promoted post on 21% January,
2000 only, he is entit.led to pay and allowances of the
promoted post from that date only. It is submitted that this is
a case w here the officer. remained away from Wofk forhis
own reasons, although the work was offered to him. It is
also submitted that if officers disregard Government orders
for personal reasons, and join duties in higher post at a later
date they are not to be entitled to pay and allowances of
higher post for the interve.ning period as this will undermine |
discipline in the administration and jeopardise ‘public

interests.

5. In reply to averments made in Para 5, it is denied that any
action on the part o} the answering respondent in this case is
arbitrary, illegal or discriminatory. It is submitted that the position
as brought out in the preceding paragraphs is that the Applicant
was appbinted on promotion to the post of Conservator of
Forests in the AGMUT cadre of Indian Forest Service and was
advised to assume charge of the post of Conservator of Forests
in Mizoram segment of AGMUT. [n the drder of his promotion to
the post of Conservator of Forests it was explicitly stated that
the orders of promotion will take effect from the date of taking
charge of the post of Conservator of Forests in réspective
Constituent Units by the officers concerned. The applicant
chose to join the promoted post of Conservator of Forests in
Mizoram segment on 21% January 2000 only. Since the delay in
j’oining the post of Conservator of Forests in Mizoram by the
applicant was on his own reasons, he 6an not ciaim'financia'l

~ benefits of the post which he did not join during the intervening
period. He is not entitled to pay and allowances of promoted
post from a date earlier than the date when he assumed the

charge of the promotion post. His claim'. is therefore

(arits gaig/A bo. Kumar)

HaZ wlad Lnd.or Lo crsty
gufgin g 1 wEwEd

misconceived and without any merit.
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PRAYER

In view of the foregoing paragraphs, it is abundantly
clear that the present Application is devoid of any merit and
deserves to be dismissed forth with and the Respondent prays

accordingly.
/‘g L—I) h__—
(@1 F-nvy s, lumer)
@z afag, Undor Soe cany
ERICEU MG BRI
Miaistry of [avii. .. cne i Forests
VERI F ICATI ON RN SEPCHTRUE SR I (
o Govi. ¢f india, Low Uelhi

I, Ashok Kumar, Under Secretary to the Government of India
having my office at Paryavaran Bhawan, CGO Complex, Lodi
Road, New Delhi - 110 003, do hereby verify that the contents
stated above are true and correct to the best of my kﬁowledge,
belief and information and that nothing has been suppressed there

from.

. | Verified at New Delhi on thisj&ééay oba%;,(‘ 2002.

e

(amF HAT /A Lot Kumar)
tﬂi'{\rdu F&.\. ctaty
Qe L,I &1 »&1¥7T

Minist yof [avicensont & Forests
T L E ‘q fuzed
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